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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE
APPEAL NO. 144 OF 2025 (WZ)

IN THE MATTER OF

VIJAYKUMAR KARSANBHAI GADHAVI & ORS ...APPELLANTS
VS

UNION OF INDIA ...RESPONDENTS

INDEX FOR AFFIDAVIT IN REPLY ON BEHALF OF
RESPONDENT: NO. 3 & 4

Sr. | Particulars Annexures| Page

Nos.

Index

Affidavit -in- Reply

Affidavit -in-support -

ISESERSIES

Copy of notification dated R1
26.07.1966

o

The copy of Form A, Part I, proposal R2

of user agency

6. |The copy of Form A, Part II of R3
Proposal filled by DCF

7. |The Copy of communications R4
between DCF and User agency | (COLLY)
dated 24.11.2021 and 01.12.2021

8. |The Copy of the Site Inspection RS
report dated 29.11.2021 by the
DCF- Kutch West Division

9. |Copy of such query letter dated R6
11.01.2022 from CCF to DCF

10. | The Copy of letter dated 12.01.2022 R7

by DCF addressing the query of CCF

; Consérv of Forest
Kachchh West Division, 8hyj,
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11.

The Copy of Revised Part - IT Form A R8
by DCF

12.

The Copy of Part 1l Forma A dalted R9
28.01.2022 signed by the CCF

13. | The copy of letter dated 28.01.2022 R10
by the CCF to Nodal Officer

14.|\The copy of Part IV dated R11
31.01.2022 by the Nodal Officer.

15. | The copy of Part V dated 16.05.2023 R12
by the Department of State

' 16. | Copy of letter dated 04.10.2023 by| RI13

DCF along with demand note

17. | Copy of Compliance Report dated R14
07.11.2023 along with Annexures

18. | Copy of letter dated 02.12.2023 R15
from  Nodal Officer to State
Government

19.

Copy of compliance report dated R16
28.12.2023 forwarded by the State
Government to MoEF & CC

Filed Through,

\ oV % )V/
Parth H. Bhatt, Advocate
For Respondent No. 3 & 4

e B
Dy. Cofiservato !;f Forest

Kachchh WestDivision, Bhuj.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE
APPEAL NO. 144 OF 2025 (WZ)

IN THE MATTER OF

VIJAYKUMAR KARSANBHAI GADHAVI & ORS ...APPELLANTS

VS

UNION OF INDIA ...RESPONDENTS

AFFIDAVIT-IN-REPLY ON BEHALF OF FOREST AND

ENVIRONMENT DEPARTMENT, GOVERNMENT OF GUJARAT

(RESPONDENT NO. 3) AS WELL AS 'PRINCIPAL CHIEF

CONSERVATOR OF FOREST, STATE OF GUJARAT,

(RESPONDENT NO. 4)

1.1, Harsh J. Thakkar, aged adult, being Deputy Conservator of
Forest — Kutch West Division, being authorized signatory and
representative of Forest And Environment Department,
Government of Gujarat as well as the Principal Chief
Conservator of Forest and Chief Wildlife Warden, Government of
Gujarat having communication address at Block A, 1st Floor,
Aranya Bhavan, Bear CH- 3 Circle, Sector 10-A, Gandhinagar,

Gujarat - 382010 do hereby solemnly state on oath as under:-

Dy. Conse! t of Forest
Kachchh West Division, Bhuj.

11 DEC 2025
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2. 1 have perused the contents, submissions, reports, annexures

filed by the parties herein, Further I have perused the Orders
passed by this Hon'ble Tribunal. I state that I am aware about
the facts involving the present Application and I am competent

to make the present Affidavit - in - Reply. (hereinafter referred

as “Answering Respondent”).

3. The captioned matter is challenging the Stage I, Stage — II
approval and Memorandum granted to Greenfield Chemical
Complex Ltd, Respondent No. S(hereinafter referred as “User
Agency”) for the diversion of 0.9689 ha of unclass forest land in
Kachchh District for laying pipeline for intake of sea water and

disposal of effluents and pathway for movement of construction

equipment: -

a. Work Permission Order/Memorandum dated

21.03.2025 issued by the Forest and Environment

Department Gandhinagar

b. Stage I In-Principle Approval dated 18.07.2023 issued by
Respondent No. 1, Ministry of Environment and Forest

Climate Change (hereinafter referred as “MoEF & CC?)

c. Stage II Final Approval dated 04.01.2024 issued by
MoEF & CC.

4. The present reply is being filed by the answering Respondent, for

the limited purpose of clarifying the statutory and technical role
of answering department in preliminary examination of proposal

Dy%mﬂ

Kachchh West Divieion, Gy
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submitted by User Agency, which includes scrutinising,

forwarding proposal, issuing inter-departmental
communications, and coordinating with field offices and

rendering necessary recommendations, when and if required.

- The answering Respondent humbly submits that the procedure
adopted by answering respondent, were strictly in compliance of
statutory requirement under Forest Conservation Regime i.e.
Forest (Conservation) Act, 1980, Forest Conservation Rules,

2003 and Forest (Conservation) Rules, 2022.

6. The answering Respondent hereby wish to submit the inter-
departmental communications and co-ordinations made with
field office for forwarding the proposal submitted by the User

Agency in accordance with compliance of statute which are as

follows: -

6.1. Answering Respondent humbly submits that, the proposed

diversion of unclassed forest land is located in between the
Soda Ash project of User Agency and Arabian Sea on
Revenue Survey No. 633 Pt. (New) and Survey No. 526 Pt.
(Old) at Village Bada, Mandvi, District Kutch (hereinafter
referred as “said land"). The said land was handed over to
the Divisional Forest Officer for the purpose of afforestation
vide notification dated 26.07.1966, therefore it is a
mandate for the User Agency to obtain approvals of the

Central Government i.e. MOEF & CC for using any forest

t
. Conservator of. Fo\'es .
K:cyhchh West Division, Bhuj.
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land for any non-forest purpose under Section 2 (ii) of the
Forest (Conservation) Act, 1980, Copy of notification dated

26.07. i966 is annexed and marked as ANNEXURE R1.

6.2. As per Rule 9(1)(i)(ii) of the Forest (Conservation) Rules,

2022, the Central Government issues prior approval in two

stages:
a) In-Principle (Stage-I) Approval
b) Final (Stage-II) Approval

6.3. SUBMISSION OF PROPOSAL BY USER AGENCY

6.3.1. It is humbly submitted that the Application for

approval of use of forest land for non-forest purpose
is processed through online Parivesh Portal which is

maintained by MoEF & CC. The proposal was

submitted by the User Agency on 21.09.2021 to the
State Government under Rule 9(2) of the Forest
(Conservation) Rules, 2022. The copy of Form A, Part

I, proposal of user agency is annexed and marked as

ANNEXURE - R2.

6.4. DEPUTY CONSERVATOR OF FOREST TO CHIEF

CONSERVATOR OF FOREST

6.4.1. Such proposal of the User Agency is gets reflected on

login account of the Deputy Conservator of Forest

(hereinafter referred as “DCF”). As per Rule 9(3) of the

(¥ Scanned with OKEN Scanner
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Forest (Conservation) Rules, 2022 the DCF conducts
a preliminary examination of completeness of
documentation of the proposal. In adherence to the
provisions, the DCF has conducted a preliminary
examination. The copy of Form A, Part II of Proposal

filled by DCF is annexed and marked as ANNEXURE

- R3.

0.4.2. Answering Respondent states that after the
preliminary examination of the proposal, .the DCF
found certain documents such as the map,
topographic map, and Index Map regarding
compensatory afforestation from GHCL were awaited.
Therefore, DCF has sent a letter dated 24.12.2021,

requesting User agency to provide requisite

documents. The User Agency in response to letter
dated 24.12.2021 submitted the required documents
for processing the proposal vide a letter dated
01.12.2021. The Copy of aforementioned letters

dated 24.11.2021 and 01.12.2021 is annexed and

marked as ANNEXURE -R4 (Colly)

6.4.3. After receiving the requisite documents from the User
Agency, the DCF - Kutch West Division undertook site
inspection of the proposed area for diversion and
prepared the Site Inspection Report dated

29.11.2021, Copy of

ite Inspection report dated

. t
Dy. G servatqr offorest
Kacyhchh West Division, Bhuj,
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29.11.2021 by the DCF- Kutch West Division is

annexed and marked as ANNEXURE - R5.

6.4.4. The answering Respondent humbly submits that
since the said proposal involves less than 5 hectares
of forest land therefore after examination at level of
Divisional Forest Officer i.e. CCF, the proposal moves
forward to Nodal Officer to State Government and
then to Integrated Regional Office of MoEF & CC
under Rule 9(4)(j) of the Forest (Conservation) Rules,

2022.

6.4.5. Accordingly in compliance of the provisions, the DCF
forwarded the said Site Inspection Report dated

29.11.2021 along with the proposal and

Compensatory Afforestation Scheme for double
degraded area to Chief Conservator of Forest

(hereinafter referred as “CCF”) on 27.12.2021.

6.5. QUERY RAISED BY CCF TO DCF

6.5.1. The CCF vide a letter dated 11.01.2022 raised a query
and sought for clarification regarding presence of sea
turtle in the said land. Further CCF enquired whether
habitats of sea £urtles exist in or around the location;
or recorded in the past and; whether it is required to
prepare a detailed study report or conservation plan

for the protection and conservation of sea turtles. The

Dy. servatopof Forest
Kachchh West Division, Bhuj.
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CCF directed the DCF to provide opinion on the
aforesaid aspects. Copy of such query letter dated
11.01.2022 addressing to DCF is annexed and

marked as ANNEXURE - R6.

6.6. DCF CLARIFIED CCF’S QUERY AND REVISED PART II

OF FORM A

6.6.1. The DCF sent a letter dated 12.01.2022 with
clarification and rectifications in response to the
CCF’s query and requested to consider Revised Part II
Form A, whereby the DCF has incorporated the
recommendation for conservation of sea turtles. It is
humbly submitted that the DCF has directed User

Agency to prepare a Conservation Plan/Study Report

of Sea Turtle from a reputed Government Recognised
Institution and further rectified and revised the Part
II of FORM A with a specific recommendation
regarding the requirement of Conservation Plan/
Study Report of sea turtles have been incorporated in
Part —II of the said proposal. The Copy of letter dated
12.01.2022 by DCF addressing the query of CCF is
annexed and marked as ANNEXURE - R7. Copy of
such Revised Part — II is annexed and marked as

ANNEXURE - RS8.
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6.6.2. Answering Respondent states that such revised Part -

IT'of the DCF recommends 2 conditions to User Agency

which are as follows: -

a. Study/ Assessment of Sea Turtle in 10 Km

surrounding the Project Area

b. Preparation and implementation of a Holistic
Conservation Plan for mitigation of any negative

effects to the Sea Turtle.
6.7. CCF TO NODAL OFFICER

6.7.1. After getting clarification to the query of Habitat of Sea
Turtle from DCF, the CCF has filled the PART - III with
a recommendation and a condition of “Preparation

and Implementation of a holistic Conservation Plan for

mitigation of any negative effects to the Sea Turtles”
Copy of Part III dated 28.01.2022 signed by the CCF

is annexed and marked as ANNEXURE - RO.

6.7.2. The CCF forwarded the Part III of Form A alongwith a
letter dated 28.01.2022 to the Nodal Officer
(Additional Principal Conservator of Forest). The CCF
had appraised Nodal Officer that in liey of the diverted
unclass forest land the DCF has prepared double
degraded Compensatory Afforestation Scheme on

2.00 ha of land at Survey No. 229 paiki land Dhokda

Village in Mandvi Taluka. The User Agency has paid

Dy. servator f Forest
Kachchh West Bivision, Bhuj,
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the requisite fees for registration and processing the
proposal and undertook to bear cost of Compensatory
Afforestation and Net Present Value (NPV), and
further the said land for diversion lies 50.60 km from
Gorad Sanctuary and 28.35 km from Eco Sensitive
Zone. It was appraised by CCF that the User Agency
has been recommended to prepare a Study Report on
Sea Turtles to ensure that the said project does not
have any adverse impact on the habitat of Sea Turtle
and to prepare and implement the conservation plan.
Along with such recommendations, the CCF has
forwarded the proposal to Nodal Officer. Copy of said
letter dated 28.01.2022 by the CCF to Nodal Officer is

annexed and marked as ANNEXURE - R10

6.8. NODAL OFFICER TO STATE GOVERNMENT

6.8.1.

The Nodal Officer after scrutinizing the proposals and
recommendations received from DCF, CCF and Nodal
Officer has forwarded further to State Government

vide Part IV dated 31.01.2022, emphasizing the

recommendations made by the Respondent

Department which includes specific

recommendations, critical and categorical comments,
opinions made by DCF and CCF. Copy of Part IV dated

31.01.2022 by the Nodal Officer is annexed and

marked as ANNEXURE

1212
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6.9. STATE GOVERNMENT TO CENTRAL GOVERNMENT

6.9.1. The answering Department of State vide Part V dated

16.05.2023 recommended to sanction the proposal,

along with the recommendations and comments made
by the DCF in revised Part - II, CCF in Part — Il and
Nodal Officer in Part IV. Copy of Part V dated
16.05.2023 by the Department of State is annexed

and marked as ANNEXURE - 12.

6.9.2. In compliance to Rule 9(4) (m) of the Forest
(Conservation) Rules, 2022, the State Government
has forwarded its recommendations to the Central
Government. It is humbly submitted that the DCEF,

CCF, Nodal Officer and State Government has made

recommendations for holistic study of Sea Turtle

while forwarding the proposal for stage I approval.

6.10.IN - PRINCIPLE APPROVAL (STAGE - 1)

6.10.1. The MoEF & CC has approved the proposal of
diversion of 0.9689 ha of unclass forest and issued In
Principle Approval dated 18.07.2023 (Refer pg. No. 83

Annexure - A-2 of the Appeal) which is wunder

challenge.

6.10.2. Therefore, the role of the answering department is

confined to conducting preliminary examination of

completeness of sub documents, and to
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suggesting or recommending and co-ordinating the
internal communication required for processing the
proposal of In-principle Approval. From the above
chain of events, it is evident that the answering
respondent do not have any decision-making

authority in Stage I approval but merely suggestive.

6.11.COMPLIANCE OF IN-PRINCIPLE APPROVAL -

AFFORESTATION COMPENSATION

6.11.1. The In -Principle Approval includes conditions to be
adhered before Stage - II Final Approval granted by
MoEF & CC. Therefore, vide a letter dated 04.10.2023
the DCF has called upon the User Agency to comply

the conditions enumerated in the In-Principle

Approval Clause A (1) and B (3) for Compensatory
Afforestation over 2.00 ha of land in Dhokda in
Mandvi Taluka. Since rates were revised therefore the
DCF has informed the User Agency regarding the
Revised Compensatory Afforestation cost is Rs.
12,43,528/- and NPV cost is Rs. 9,27,993/- and the
total amount is Rs. 21,71,521/-. The DCF has issued
the demand note with the letter dated 14.10.2023
requesting to pay the amount quoted in demand note
and submit the receipt of payment as well as

compliance report along with requisite certificates as

per the Rule 9 (6) (a) (ii) of

(Conservation) Rules,

y.
Kachchh Waest Division, Bhwj.
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2022. Copy of said letter dated 04.10.2023 along with

demand note is annexed and marked as ANNEXURE

- R13

6.11.2. Pursuant to communication sent by DCF regarding
revised rate of CA and NPV, the User Agency has
deposited the cost of Rs. 12,43,258/- towards
Compensatory Afforestation and amount of Rs.
9,27,933/- towards NPV in State CAMPA
(Compensatory Afforestation Fund Management and

Planning Authority) on 11.10.2023

6.12.COMPLIANCE REPORT SUBMITTED BY USER AGENCY

TO DCF AND NODAL OFFICER

6.12.1. Thereafter User Agency submitted the Compliance

Report and undertaking dated 07.11.2023 to DCF

and advance copy of Compliance Report was received
by Nodal Officer. Copy of such Compliance Report
dated 07.11.2023 along with Annexures attached

therein with the letter are annexed and marked as

ANNEXURE - R14.
6.13.NODAL OFFICER TO STATE GOVERNMENT

6.13.1. The Nodal Officer vide a letter dated 02.12.2023 has
forwarded the compliance report of conditions

stipulated in In - 'Principle Approval addressing

Environment and For

€partment of State
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Government. Thereby the conditions stipulated in In-
principal Approval has been adhered by the State
Department and User agency. Copy of such letter
dated 02.12.2023 from Nodal Officer to State
Government is annexed and marked as ANNEXURE

R15.

6.14.STATE GOVERNMENT TO REGIONAL OFFICER OF

MoEFCC

6.14.1. The State Government further communicated the
Compliance of In-Principle Approval vide a letter
dated 28.12.2023 to the Regional Officer of MoEF &

CC. Copy of such compliance report dated 28.12.2023

forwarded by the State Government to MoEF & CC is

annexed and marked as ANNEXURE - R16.

6.15.FINAL APPROVAL (STAGE - II)

6.15.1. It is humbly submitted that the MoEFCC has
approved the proposal of diversion of 0.9689 ha of
unclass forest User Agency and issued Final Approvél

dated 04.01.2024 (Refer bg No. 86 Annexure — A-3 of

the Appeal) which is also under challenge.

6.15.2. Therefore, the role of the answering department in
Final Approval is limited to review the compliance of

the conditions stipulated in Ih—Principle Approval and

forward it further to MoEE

CC for processing the

(¥ Scanned with OKEN Scanner
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proposal of Final Stage Approval. From the above
chain of events, it is evident that the answering
respondent do not have any decision-making

authority in Stage Il approval as well.

6.16 MEMORANDUM ISSUED BY ANSWERING REPONDENT

6.16.1. Pursuant to the Stage I and Stage I approval, the
answering Respondent issued the Memorandum
dated 21.03.2025(Refer pg No. 81 Annexure = A-1 of
the Appeal), which is also under challenge along with

Stage I and Stage - II Approvals.

6.16.2. The answering respondent humbly submits that the
Memorandum/Work ~ Permit is  mere formal
permission to commence the work on basis and

adherence to the conditions stipulated in the In-

Principle Approval and Final Approval. The
Memorandum cannot be equated with In-Principle
Approval and Final Approval granted by MoEFCC.
Such memorandum cannot supersede the conditional
Stage 1 and Stage II approvals. The answering
Respondent states that Memorandum is mere
administrative =~ document which is  merely
communication or directives. Memorandum cannot
compare or even be equated with the In-Principle

Approval and Final al. The answering

i
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Respondent in Memorandum has expressly adopted

and incorporated every condition imposed in Stage I

and Stage 1l Approvals.

7.The answering Respondent humbly submits that the State

Government as per Rule 9 (5) (m) has recommended the MoEF

& CC to sanction the proposal with specific condition of

Preparation and implementation of a holistic Conservation Plan

for mitigation of any negative effects to the Sea Turtles and

thereby the role of the answering Respondent is merely

suggestive in grant of Stage I and Stage II Approvals.

8. This Hon’ble Tribunal may please to pass amny Order as deem fit
and proper in the interest of justice. The answering Respondent

assures to abide by all or any directions that may be issued by

this Hon’ble Tribunal.

Date - : Dy. servatorof Forest

Place - Kachchh West Division, Bhuj

Deponent

Respondent no. 3 and 4

Dy. Conservatdr of Forest
Kachchh Wast Division, Bhuj.

—
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VERIFICATION

I, Harsh J. Thakkar, aged adult, being Deputy Conservator of

Forest - Kutch West Division, being authorized signatory and !
representative of Forest And Environment Department,
Government of Gujarat as well as Principal Chief Conservator of
Forest and Chief Wildlife Warden, Government of Gujarat having
communication address at Block A, 1st Floor, Aranya Bhavan, Bear
CH- 3 Circle, Sector 10-A, Gandhinagar, Gujarat — 382010
solemnly states that the contents of the Affidavit are true and
correct and best of my knowledge, nothing stated therein is false

and nothing material has been concealed therefrom.

Date —

Place -

Deponent

Respondent no. 3 and 4

(¥ Scanned with OKEN Scanner
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE
APPEAL NO. 144 OF 2025 (WZ)

IN THE MATTER OF

VIJAYKUMAR KARSANBHAI GADHAVI & ORS ...APPELLANTS
VS

UNION OF INDIA ...RESPONDENTS

AFFIDAVIT-IN-SUPPORT OF REPLY

I, Harsh J. Thakkar, aged adult, being Deputy Conservator of

Forest = Kutch West Division, being authorized signatory and

representative  of Forest And Environment Department,

»:;'!Ti‘*‘%\\ Government of Gujarat as well as Principal Chief Conservator of
‘-7-,§. )1y B

N\ Forest and Chief Wildlife Warden, Government of Gujarat having

commumcatmn address at Block A 1st Floor, Aranya Bhavan, Bear

CI;IA 3 Clrcle Sector 10- A Gandhmagar Gujarat - 382010 do
hereby state on afﬁrmatmn asunder:- © v -

¢ ’»i. 3

I have gone through the Reply and I state that the reply is drafted
under my ‘intructions. Contents hereln the above reply are true

and correct to the best of my knowledge and belief; and as per the

datas available on the record.

Solemnly affirmed on day of December 2 at

nservator of Forest
Kachchh West Division, Bhuj

LEMNLY MF\P‘ iED Deponent

Respondent no. 3 and 4
= ‘HACKER

NOTARY

GOVT OF INDIA

{1 DEC 2B
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No. Rev. Land: Vashi, 1929/66 Collector office , Kutch

Bhuj Dt. 23/26-7-66.

Resolution: 1. Divisional Forest Officer, Bhuj sir, for land acquisition, No. Bi-11-Surve-2343-
1965-66, Date 24-12-1965.

2. Deputy collector sir, Nakhtrana Lt no. Land: Vashi 6279/66 dt, 01.05.66,
Order

For the Forest Afforestation Scheme to be implemented in the coastal villages of Mandvi Taluka,
ademand has been made by the Divisional Forest Officer, Bhuj, to allot land from travars kharaba
land Survey No. 526, measuring 561 acres and 24 gunthas. If the said land is allotted for the
mentioned purpose, the villagers and the Panchayat have no objection. Accordingly, the Deputy
Collector, Nakhtrana Division, has provided an opinion for transferring the land. As per the land
shown in the attached map, the land received by us is being handed over to the Forest
Department. Accordingly, our that the land from Survey No. 526 (towards kharaba), admeasuring
561 acres and 24 gunthas, be transferred to Divisional Forest Officer, Bhuj, under Administrative
Order No. 3, while retaining all existing public rights such as roads, etc.

Applied land boundaries:

1. East side adjoining Panchotiya village land
2. West side adjoining Bambhdai village land and Nala
3. North side adjoining government west land and village (Gamtal)
4. South side adjoining Arabian sea
Approved sign

R. V. Chandrmauli
Collector Kutch Bhuj

Chitnish to Collector

Copy send for information and implementation:
1. Deputy collector — Nakhtrana
2. Divisional Forest Officer — Bhuj
3. Mamlatdar sir Mandvi, The original case is enclosed herewith. Therefare, you shall record
it in the village and taluka records and immediately hand over possession of the land.
4. DILR sir, Bhuyj
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FORM - A

Form for seeking prior approval of Central Government under section 2 of the Forest(Conservation) Act,1980 for
Diversion of fresh forest area

PART - |
(To be filled up by User Agency)

A. General Details

A-1. Project Details

(i). Proposal No. : FP/GJ/0Others/147527/2021

(ii). Name of Project for which Forest Land is required : Greenfield Chemical Complex - Seawater
intake & effluent disposal pipelines and passage for equipment movement.

(iii). Short narrative of the proposal and Project/scheme for which the forest land is required :
Diversion of 0.9689 hectare of Forest Land for Seawater intake & effluent disposal pipelines and passage
for equipment movement for Greenfield Chemical complex at Village : Bada of Taluka Mandavi, District
Kutch.

(iv). State : Gujarat

(v). Category of the Proposal : Others

(vi). Shape of forest land proposed to be diverted : Linear

(vii), Estimated cost of the Project(Rupees in lacs) : 35000

(viii). Area of forest land proposed for diversion(in ha.): 0.9689

(ix). Non-forest land required for this project(in ha.): 3.7093

(x). Total period for which the forest land is proposed to be diverted(in years): 99
A-2. Details of User Agency

(i). Name : GHCL LIMITED

(ii). Address1 : GHCL HOUSE, OPPOSITE PUNJABI HALL, NAVRANGPURA, AHMEDABAD

(iii). Address2 : NIL

(iv). State : Gujarat

https://forestsclearance.nic.in/Admin/Useragencyreport. aspx?pid=FP/GJ/Others/147527/2021 1/6
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Report Part 1
(v). District : Ahmedabad

(vi). Pin : 380009

(vii). Landmark : NAVRANGPURA,AHMEDABAD

(viii). Email address : projectsodaash@gmail.com

(ix). Landline Telephone No., : 0-

(x). Fax No. : 0-

(xi). Mobile No. : 9099093072

(xii), Website (if any) : NIL

(xiii). Legal status of User Agency : Private

A-3. Details of Person Making Application

(i). First Name: NN Radia

(ii). Middle Name: NIL

(iii). Last Name: RADIA

(iv). Gender: Male

(v). Designation: COO

(vi). Address 1: GHCL HOUSE, OPPOSITE PUNJABI HALL, NAVRANGPURA,AHMEDABAD

(vii). Address 2: GHCL HOUSE, OPPOSITE PUNJABI HALL, NAYRANGPURA, AHMEDABAD

(viii). State: Gujarat

(ix). District: Ahmedabad

(x). Tehsil: Ahmedabad City

(xi). Pin: 380009

(xii), Landmark: NAVRANGPURA,AHMEDABAD

(xiii). Email Address: projectsodaash@gmail.com

https://fforestsclearance.nic.infAdmin/Useragencyreport. aspx?pid=FP/GJ/Others/147527/2021
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Report Part 1

(xiv). Landline Telephone No.: 79-26434100

(xv). Fax No.: NIL

(xvi). Mobile No.: 9327571402

(xvii). Copy of documents in support of the competence/authority of the person making this
=

application to make application on behalf of the User Agency: ‘=

B. Details of land required for the Project

B- Details of proposal seeking prior approval of Central Government under the Act for diversion

" of forest land for the Project already submitted in the past

List of proposal submitted in Past

Date of
" Proposal | Proposal P:c;ef Area I:‘:;oposed Area In- D:_te ?f
N0 | status. No. Nm Di uF H Diverted(Ha.) | Principle A s |
0. iversion(Ha.) Approval pprova
NIL
B-2. Details of forest land proposed to be diverted
B-2.1 Details of Divisions involved
Details of Divisions involved
S.no Division Name Forest Land(ha.) NL‘;:;'F(?,::?
1. Kutch-West 0.9689 3.7093
Total 0.9689 3.7093
B-2.2 Details of Districts involved
District wise breakup
S.no District Name Forest Land(ha.) "L‘;:;,F(‘:,;t
1. kutch 0.9689 3.7093
Total 0.9689 3.7003
B-2.3 Village wise breakup
Villages wise breakup
S.no Village Forest Land(ha.) "l_';':"d':(‘,"'at
1 bada 0.9689 3.7003
Total 0.9689 3.7093
B-2.4

https://fforestsclearance.nic.infAdmin/Useragencyreport. aspx?pid=FP/GJ/Others/147527/2021
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Component wise breakup

Report Part 1

Component wise breakup
S.no Component Forest Land(ha.) '{‘;‘:‘:(‘:":T
1 Passage for Equipment Movement 0.2224 0.386625
2 Intake 1 & 2 0.22458 1.437
3 Outfall 1 & 2 0.52188 1.885275
Total 0.96886 3.7089

Division 1. ; Kutch-West

(ii). Nature of the Project: Linear

(b). No. of Segments : One

(i). Area of forest land proposed to be diverted(in ha.) : 0.9689

Segment wise details

Kml File of Segments
Segment Area(in | (To view KML file on google the same
Segments ha.) may be downloaded and then open if in
google earth install in your computer).
0.9689
@ View File

proposed to be diverted:

(iii). Copy of Survey of India Tolp osheet indicating boundary of forest land

(iv). Scanned copy of the Geo-referenced map of the forest land proposed to be

diverted prepared by using GPS or Total Station:

Justification for locating the Project in forest land and details of alternatives

— examined:
by -
(i). Copy of note containing justification for locating the Project in forest land: /=

(ii). Whether a copy of map indicating location of alternative examine is required to be provided: No

(a). Reason for not providing such map: Based on studies carried out by technical experts

E. Employment likely to be generated

(i). Whether the Project is likely to generate employment 7: Yes

https://fforestsclearance.nic.infAdmin/Useragencyreport. aspx?pid=FP/GJ/Others/147527/2021
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(ii). Permanent/Regular Employment(Number of persons): 10

(iii). Temporary Employment(Number of person-days): 40

E. Displacement of People due to the Project,_if any

(i). Whether Project involves displacement?: No

G. Details of Cost-Benefit analysis for the Project

(i). Whether the Project requires Cost-Benefit analysis?: No

H. Status of Environmental Clearance

(i). Whether the Project requires Clearance under the Environment (Protection) Act 1986 ? : Yes

(a). Status of the Environmental Clearance to the Project: EC under pracess

(ii). Environmental Clearance File No.: |IA-J-11011/293/2021-1A-11{l)

L. Status of Wildelife Clearance

(i). Whether the Project or a part thereof is located in any Protected Area or their Eco sensitive
zone? : No

(i).Whether the Project or a part thereof is located in a Scheduled Area? : No

Status of settlement of rights under the Forest Rights Act,2006 on the forest land
—* proposed to be diverted

(i). Whether the process for settlement of Rights under the Forest Rights Acts 2006 on the forest land
proposed to be diverted has been completed? ; No

L. Details of land identified for Compensatory Afforestation

(i). Whether non-forest or Revenue forest land is required to be provided by User Agency?: Not
Applicable

(ii). Whether the area of non-forest land or Revenue forest land required to be provided by User
Agency for raising Compensatory Afforestation is less than area of forest land proposed to be diverted
?: Not Applicable

(iii) . Reason for not providing Non-Farest Land: Not Applicable

https://fforestsclearance.nic.infAdmin/Useragencyreport. aspx?pid=FP/GJ/Others/147527/2021 5/6
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Additional information Details

Documents
S.No Documents Remarks

1 - Reply letter to query raised
= on 16.06.2023

2 R NOC from Gujarat Maritime
. Board

3 - DILR measurement sheet

4 T Greenfield Chemical
- Complex MoU

Print page
a
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PART-I

View Form A Part Il

(To be filled by the concerned Deputy Conservator of Forest)

1. Location of the project/Scheme : Gujarat

(1)
State / Union Territory : Gujarat
(ii)
District : kutch
(iii)
Forest Division : Kutch-West
(iv)
Area of forest land proposed for diversion (in ha.) : 0.9689
(v)

Category of the Proposal: Others

1. Legal status of forest land proposed for diversion

231230

State Serial No, of proposal : GJ-0373/2021

S. No. Division Forest Land(ha.) Legal Status
1 Kutch-West 0.9689 Unclassed Forests
Total 0.9689

Division 1. : Kutch-West

3. District wise area to be diverted in the division

S. No. District Area(ha.)
1 kutch 0.9689
Total 0.9689
4. Details of Vegetation available in the forest land proposed for diversion
)
Density of vegetation
S. No. Area(in ha.) Density Eco-Class
1 0.9689 7.5 Eco4
Total. 0.9689
(i) Species-wise local/scientific names and girth-wise enumeration of trees at FRL
S. No. Scientific Name Local Name {0-30)cm. (31-60)cm. (61-90)cm. (91-120)cm. (121-150)cm. {>150)cm.
1 Others Nil 0 0 0 0 0 0
Total 0 0 0 0 0 0
Sub Total (No of Trees.) 0

5. Working plan prescription for the forest land proposed for diversion : NIL

8. Significance of the forest land proposed for diversion from wildlife point of view

M- ete, : No

(iid).
Protected Area should be treated as ESZ): No

liv).

https://forestsclearance nic.in/Admin/PartliReport_A.aspx?pid=FP/GJ/Others/147527/2021

(). Details of wildlife present in and around the forest land proposed for diversion :

6. Brief note on vulnerability of the forest area to erosion : Area is less vulnerable to erosion

Na

7. Approximate distance of the proposed site for diversion from boundary of forest(in km.) : 00

Whether forms part of national park, wildlife sanctuary, biosphere reserve, tiger reserve, elephant corridor, wildlife migration corridor

Whether the forest land proposed for diversion is located within eco-sensitive zone(ESZ) of the Protected Area notified under
Wildlife(Protection) Act,1972 (Note: In case, ESZ of a Protected Area is not notified,then, 10kms distance from boundary of the

113
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View Form A Part Il

Whether any national park, wildlife sanctuary, biosphere reserve, tiger reserve, elephant corridor, wildlife migration corridor etc., is
located within 1 Km. from boundary of the forest land proposed for diversion : No

v). Whether any rare/endangered/unique species of flora and fauna found in the area : No

Details of any protected archaeological/heritage site/defence establishment or any other important monument located in the area, if any

Whether any protected archaeological/heritage site/defence establishment or any other important monument is located in the area :

0. No

10. Comment as to the reasonability of the extent of the forest land proposed for diversion

(i). Whether the requirement of forest land as proposed by the user agency is unavoidable and bare minimum for the project : Yes
. Details of violation(s), if any ,committed

(i). Whether any work in violation of the Act or guidelines issued under the Act has been carried out : No

12. Whether work in violation is still in progres(Yes/No) : NIL

13. Details of compensatory afforestation scheme

Patch wise details for Degraded Area (To be earmarked by DFO)

{i).
Total Financial Outlay for C.A(lacs): 9.59293

Patch Wise Details

S.no Patch No, Area(ha.) Name of PF/RF Range Compartment No Uploaded KML file of patch
1 1 2 RF Mandvi Tra.Survey No.229/Pt. @ _
View file
(ii).
[
Copy of CA scheme details: /=
(iii).
Scanned copy of the Geo-referenced map of the forest land proposed for C.A. prepared by using DGPS or Total Station: L&:,
(iv).
¢ o E r'a]
Copy of Survey of India Toposheet indicating boundary of forest land proposed for C.A.: L=
[~}
V). Copy of NOC from Competent Authority : -
Additional information Details
S. No. Documents I Remarks
NIL
4. District Profile
District Geographical area | Forest areaof | Total forest area No. of Forest Land c:r:‘ogr::;tt;f A) Forest B) Non-
S.no of the district (in | the district (in diverted since Approved including penal perstory land (in forest land
Name . . afforestation as :
ha.) ha.) 1980 (in ha.) Cases C.A. (in ha.) ha.) (in ha.)
on(date)
1 kutch 4565200 218602.92 230.877 1 860.48 27/12/2021 702.10 18721.87
15. Site inspection report of the DFO/CCF/Nodal Officer highlighting important facts pertaining to the forest land
Division 2 Site Whether site No. of times = ) Date of
Name Gircle inspected By inspected site visited Ste:Inspection report visit
Kutch- Kutch DFO Yes One - 29/11/2021
West Circle -
(Specific recommendation of the DFO/CCF/Nodal Officer with(Part II,Ill & Part IV))
16. Specific recommendation of the DFO/CCF/Nodal Officer for acceptance or otherwise of the proposal with reason
Recommendation Whether
Division | Circle B Recommendation Reason Letter CF
Y agreed
Kutch- | Kutch DFO Recommended The proposed -
West | Circle pipelines will be -
laid through
underground
tunnel at an

https://fforestsclearance nic.infAdmin/PartliReport_A.aspx?pid=FP/GJ/Others/147527/2021
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View Form A Part Il

approximate
depth of 15 mtr.
in irder to
protect sand
dunes and
Forest. Other
demand is for
passage i.e.route
for movement
for men,
material and
equipment
through treeless
riverbed. So, no
tree felling or
cutting for all
this demanded

1232

Forest land.
Kutch CF Recommended Recommended - Yes
Circle -
Nodal Officer Recommended Recommended -
Specific recommendation of the State Government(Part V)
17. Specific recommendation of the State Government for acceptance or otherwise of the proposal with reason ( Part V)
State Recommendation Recommendation e me et Remarks Srgnm; Notification Recommendation Letter
By Date Authority
Gujarat | State Secretary Recommended 18/05/2023 Inprinciple Stage 1 State Govt. No Data -
approval will be issued Officer —
by IRO Gandhinagar
- Stage-| Clearance Report
Regional Office Recommendation By MoEF File No. Date of Stage-| Clearance Clearance Letter
Gandhinagar Regional Office FC-6/GJB-57/2023-GNR 18/07/2023 -
18. Payment made by User Agency
i Demmand | Demmand
Total Recieved i : P Uploaded
Proposal No. Application No, Amount Amount Trargactlor‘l Aransaction : Bk :\o — G;WJ“N Vel;ﬁ:dl By Demand
(Rs.) (Rs.) ate lame 'ayment y User odal Lother
% * Agency Officer
FP/GJ/Others/147527/2021 | OTHERS1475272021675 2,171,521.00( 2,171,521.00 | 11/10/2023 199700 Union | NEFT/RTGS |09/10/2023 | 11/10/2023 r"
Bank | (Challan) N
of
India
19. Uploaded Status of Land to be transferred to Forest Department under FCA (Mutation Details) : No
20. Mutation Details Verified By Nodal Officer
= Mutation
Proposal No. Verified Date Latter Remarks
FP/GJ/Others/147527/2021 16 Nov 2023 No Data ok

21. Compliance Details Submitted by User Agency

Proposal No.

Compliance Details submitted on(Date)

Uploaded Letter

FP/GJ/Others/147527/2021

20 Nov 2023

B

22. Compliance Details Verified by Nodal Officer

Proposal No. Remarks Verified Uploaded Letter
Date
FP/GJ/0Others/147527/2021 04 Dec n FP/GJ/Others/147527/2021 04 rl
2023 Dec =
2023

23. Stage-ll Clearance Details

Proposal No.

Date of Stage-Il Clearance

Proposal Status

Clearance Letter

FP/GJ/Others/147527/2021

04 Jan 2024

APPROVED

3

https://fforestsclearance. nic.inf/Admin/PartliReport_A.aspx?pid=FP/GJ/Others/147527/2021
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No: B/IMN/Te.11/3590/2021-22
Deputy Conservator of Forests Office,
Kutch West Forest Division, Arihantnagar, Bhuj.
Phone No. - 02832 231500
email: dcfwest@gmail.com
Date. 24/11/2021
To,
Chief Operating Officer,
GHCL Limited,
GHCL House, Swastik Society,
Opp. Punjabi Hall, Navrangpura, Ahmedabad,
Gujarat-380 009, Phone No. 91-079-26434100.

Subject:- Diversion of 0.9689 hectare of Forest land for laying part of Seawater intake and effluent
disposal pipelines and passage for related construction equipment movement.

Reference:- 1. Online proposal no. FP/GJ/Others/147527/2021, Dt.-21/09/2021.

2. Chief Operating Officer, GHCL Limited, Ahmedabad's letter no.
GHCL/AHD/FOREST/VND/21-22/01, Dt. 04/10/2021 regarding the same.

Jai Bharat, further to the above subject, it is to state that the proposal for the demand of forest
land for the purpose of non-forestry activity mentioned in the above subject has been made
online on the Forest Clearance site from your reference-1 under the Forest Conservation Act-
1980. And the hard copy file was submitted here with reference letter-2. In which 0.96889 ha forest
area under our division is being deducted, in exchange for which 2.00 ha compensatory
afforestationis to be done in sparse forest area. Such a sparse forest area is under the jurisdiction
of Mandvi Range under our control: Moje: Dhokda village area: Ha. 2.00 has been suggested with
GPS Co-ordinates and Google map along with a map showing the reserved forest area of Moje:
Dhokda village which is sent to you herewith. Based on which, a map showing the details of the
compensatory afforestation land, a color coded colored map with GPS co-ordinates as required
in Annexure-18 as per the prescribed checklist of FCA-1980 in English in 6 copies and this
compensatory afforestation area shown with a different color in the original scale (1:50,000) of
Survey of India in 6 copies and "Index map showing both forest area for diversion and area
selected for Compensatory afforestation” as required in Annexure-30 in 6 copies should be sent
to us. So that further action to obtain approval from higher authorities regarding your demand can
be initiated from here soon. Please be informed.

Enclosed: As above

Deputy Conservator of Forests

Kutch West Forest Division, Bhuj
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Ref: GHCL/AHD/FOREST/VND/06/21-22/04 01/12/2021

To,

The Deputy Conservator of Forests,
Kutch West Forest Division,

Arihant Nagar Road, Bhuj-Kutch.

Subject:- Diversion of 0.9689 hectare of Forest land for laying part of Seawater intake and
effluent disposal pipelines and passage for related construction equipment
movement.

Reference - Your letter No.: B//MN/Te.11/3590 dt. 24/11/2021

With due respect to the above subject, the following maps in 6 (six) copies as requested by the
referenced letter are enclosed and submitted herewith:

(1) Map as per Checklist No. 18:

Out of the unclassified forest area of Bada village in Mandvi taluka, against the 0.9689 hectare
area sought for diversion, in the northern part of the reserved forest area of Survey No. 229 of
Dhokda village in Mandvi taluka, the 2.00 hectare degraded forest land for the proposed
compensatory afforestation as per the coordinates suggested by the reference letter, is marked
onthe map and enclosed herewith in 6 (six) copies of the colored map as per the title of Checklist
No. 18.

(2) Toposheet showing the forest land for compensatory afforestation:

The proposed 2.00 hectare degraded forest land for the proposed compensatory afforestation as
suggested by the reference letter is marked on the concerned toposheet, and that toposheet is
enclosed herewith in 6 (six) copies.

(3) Index map as per checklist no. 30:

The colored index map as per the title of checklist no. 30, showing 2.00 hectares of degraded
forest land for the proposed compensatory afforestation, in the degraded forest area as per the
coordinates suggested by the reference letter, in the northern part of the reserved forest area out
of survey no. 229 of Dhokda village of Mandvi taluka, and out of 0.9689 hectares area to be
diverted out of unclassified forest area of Bada village of Mandvi taluka, is included in 6(ch) copy
and submitted.

Thus, all the maps requested by the reference letter are included in 6(ch) copy and submitted.
Therefore, it is requested to take further action in this regard in time.

With the expectation of your cooperation....
Attachment: As above

Yours faithfully,
(N.N. Radia) Chief Operating Officer
GHCL Limited, Ahmedabad
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Annexure -17

Site Inspection by the DFO / CF / CCF

adjoining on forest land as part of the proposed project by
the user agency. Details of action taken against the user
agency in casc of violation of the FC Act and guidelines

L i——
Sr. ] Particular Inspection Report by DFO (T) 1
) IR,
P Extent in hectares 0.9689 ha, =
—ﬁ Location (Lat-Long) of the forest land proposed for | As per Annexure -32
Diversion
7T Legal Status of the forest land (Protected forest, Reserved | Un classed Forest. N ==
forest, Revenue forest land or any other forest land PR TR W
2 | Demarcation of the area with temporary caimns etc. Yes
5[ Any signs of encroachment. No
6 | Any activity already taken up within the forest land or | No

“ there under.
=7 [ Status of vegetation, site, quality, species composition As per Annexure -16
etc.
3 [ Importance of area from wildlife point of view, status of | No
wildlife (density and abundance of important species, a
bird life reptiles, butterflies and other scheduled animals STV R
any endangered wildlife). Any latest census of wildlife in
-~ | this area.
9 | Endemism of flora / fauna of any other unique ecosystem | No
" | in the area.
10 | Current land use. Is this area managed as per Demanded area of Village: Bada,
.. | prescriptions in the working plan and if not, why Ta.Mandvi is managed under Coastal
Working Circle, Working plan
‘ period 2020-21 to  2029-30,
Approved by Gol, MoEF & CC,
Bhopal No.12-38/97(FOR)/ 528, Dt.-
02/07/2020.
I1 [ Importance of the area from historical of religious point | No :
of view. s
12 | Any department of persons proposed No
13 | Any displacement of persons proposed N/A
14 | Is there any Rehabilitation and Resettlement plan for the N/A
t | person to be affected? s there any dissenting. o
15 | Compensatory afforestation proposed is on forest land or | Compensatory "~ afforestation
non — forest land. Location of this area, suitability of the | proposed is on Degraded Reseived

area for CA. If in the degraded forest land then what is
the current working plan prescription for the arca?
Distance of the non-forest land for CA from the nearest
forest area. Number of patches in case the area should be
more than 10 kms.

Forest land. Location of the area is as
per Annexure -18, suitability of the
area for CA. is as per Annexure -21.
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Particular

Inspection Report by DFO (T) b

sal area should not be part of any Protected areal
i?sgo distance from the boundary of the nearest protected
arca should be more than 10 kms,

As per Annexure -25

7 W’Tbal in the area, Whether the rights of

No

Utility of the project, including the people Tiving in
closed vicinity of the project.

As per Checklist no.4 submitted by
user agency project will manufacture
soda ash for meeting country’s
demand and also user agency will
carryout Corporate Social
Responsibility (CSR) activities like
health, education etc. in nearby
villages for benefit of people.
Expected  direct and indirect
employment generation is about
1200 and 3000 people.

J

In case of renewal whether all the conditions stipulated
N/A in the earlier sanction order have been complied
with.

N/ A (this is fresh proposal)

20

Alternatives examined by the user agency in case of non -
site specific projects.

No

21

A certificate by the user agency that the forest land
requested for diversion for non — forestry purpose is bare
minimum.

As per Annexure -10

Any scope of saving tree growth while ensuring that the

purpose for which the forest land is being diverted is also
not adversely affected.

Yes, not adversely affected.

23

Any other issued of significance

No

2%

Specific recommendation of the DFO with reason for
approval of the project.

Recommended for diversion of
0.9689 ha. Demanded Forest area.

- The proposed pipelines will be
laid through underground tunnel
at an approximate depth of 15
mtr. inarder to protect sand dunes
and Forest.

Other demand is for passage
i.e.route for movement for men,
material and equipment through
treeless riverbed. So, no ftree
felling or cutting for all this
demanded Forest land.

(Tushar B. Patel)

4238

Date:- 29/ 11 12021

Dy. Conservator of Forests
Place:- Bhuj - Kutch y

Kutch West Division, Bhuj
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R6 1240

Sr. No.: B/JMN/Te.12/3850 /2021-22
Office of the Chief Conservator of Forests,
Kutch Forest Circle, Bhuj,

Bhuj, Date: 11/01/2022

Subject:- Diversion of 0.9689 hectare of Forest land for laying part of Seawater intake and
effluent disposal pipelines and passage for related construction equipment
movement for Greenfield Chemical Complex at Village: Bada of Taluka Mandvi in
favour of GHCL Limited, Ahmedabad.

Online Proposal No. FP/G)/Others/147527/2021

Reference :- (1) Letter from his office No.: AJJMN/10/1226-28 dt. 29/12/2021

To inform the Deputy Conservator of Forests, Kutch West Forest Division, Bhuj under the above
subject that, vide the letter referred to by him, the applicant, GHCL, Ahmedabad, has submitted
a proposal under the Forest Conservation Act-1980 for construction of tunnel in forest area at
Bada village of Mandyvi taluka and passing of water lines through it as well as for construction of
road for movement of goods. After examination of which, the following clarifications are found
necessary.

(1) Are sea turtles (sea turtles) present in or around the area claimed by the applicant or not?
Please give details and if any habitat has been recorded in the past, is there a need to prepare
a study report/conservation plan for the conservation of sea turtles? | request you to kindly
consider their clear view on the matter.

Enclosure: As above

Chief Conservator of Forests
Kutch Forest Circle, Bhuj

To,
Deputy Conservator of Forests,
Kutch West Forest Division, Bhuj
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R7 1242

No.: A/JMN/te.11/1227/2020-21

Deputy Conservator of Forest office,
Kutch West Forest Department,
Arihantnagar Road, Bhuj.
Phone No.-02832 231500
E-mail: dcfwest@gmail.com
Date: 12/01/2022

To,

Chief Conservator of Forest

Kutch Forest Circle, Bhuj

Subject: - Diversion of 0.9689 ha. Forest land for laying part of seawater intake and effluent
disposal pipelines and passage for related construction equipment

(Proposed diversion area: 0.9689 ha.)

Reference: - 1. Online proposal no. FP/GJ/Others/147527/2020, Dt.-21/09/2021

2. Chief Operating Officer, GHCL Limited, Ahmedabad Letter no.
GHCL/AHD/FOREST/VND/21-22/01, Dt. 04/10/2021 proposal.

3. From our letter no. A/JMN/te.11/1123-24/2021-22, Dt. 27/12/2021

4. Yours letter no. B/JMN/te.12/3850/2021-22, Dt. 11/01/2022

Respectful submission that, in the forest area located at Moje: Bada village of Mandvi taluka
under this Forest Division, respect to the above subject the Chief Operating Officer, GHCL
Limited, Ahmedabad has submitted a proposal under the Forest Conservation Act-1980 to
obtain prior approval from the Government for carrying out non-forestry activities. The
proposal has been submitted online on the web portal vide reference-1 and in hard copy vide
reference-2 presented to this office. Necessary action was taken by this office, and the
proposal in the prescribed format, 5-copy, was submitted with a recommendation via this
office's Reference Letter-3. Accordingly vide your reference-4 letter, opinion has been sought
regarding the conservation plan/study report of sea turtles in the demanded area or its
surrounding areas.

This is to inform that for carrying out the Sea Turtle Habitat/Conservation Plan/Study Report
through a government-approved reputed institution, the U/A is being asked to submit the
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1243

necessary documents and details. Similarly, in reference letter-3, the conditions relating to
the sea turtle conservation plan/study report, which were added in the queried application,
have been included in Annexure-3 Part-2. Along with this, a copy of Annexure-3 Part-2
(5-copy) is enclosed and submitted. Also, it is requested to cancel Annexure-3 Part-2, which
was submitted/placed in the application as per Reference letter-3.

Enclosure: As per above

(Tushar B. Patel)
Deputy Conservator of Forest

Kutch West Forest Dept, Bhuj

G Scanned with OKEN Scanner

(% scanned with DKEN Scanner

(3: scanned with OKEN Scanner



PART - 11

R8

(To be flled by the concerned Deputy Conservator of Forests)

1244

State Serial No. of Proposal: (FPIGJ/Others/147527/2021)

7. | Location of the Project/Scheme :: Forest land for laying part of Seawater intake and
effluent disposal pipelines and passage for related
construction equipment movement in Village: Bada,
Taluka-Mandvi of Dist.Kutch, (GHCL Ltd.)

(i) | State/Union Territory Gujarat State

(i} | District Kutch

{ifi) | Forest Division Kutch West Forest Division, Bhuj

{iv) | Area of forest land proposed for diversion (in ha) 0.9689 ha,

{(v) | Legal Status of Forest UF [Unclassed Forest)

{vi) | Density of vegetation 1.5

{vii} | Species-wise (scientific names) and diameter class | Attached herewith as per Annexure -16
wise enumeration of trees (to be enclosed. In case of
irrigation/hydel projects enumeration at FRIL..1,
FRI...2 meter also to be enclosed).

iviii) | Brief note on wvulnerability of the forest area to | Areais less vulnerable to erosion.
ETO5I0n

{ix) | Approximate distance of proposed site for diversion | Sea water intake and effluent disposal pipelines

from boundary of forest. and passage passing through the forest area.
(%) | Whether forms part of National Park, Wildlife | No
sanctuary, biosphere reserve, tiger reserve, elephant
corridor, ete. (If so, the details of the area and
comments of the Chief Wildlife Warden to be
anmexed),

{xi) | Whether any rare/endangersd/unique species of flora | No
and fauna found in the area — if so details thereof.

{xii) | Whether any protected archacological / heritage site / | No
defence establishment or any other important
monument is located in the area. I so, the details
thereof with MOC from Competent Authority, if
reguired.

8. | Whether the requirement of forest land as proposed | Yes
by the user agency in col.2 of part-] Is unavoidable
and barest minimum for the project. If no,
recommended area item wise with details of
aliermatives examined,

9. | Whether any work in violation of the act has been | No
carried out (Yes/No), If yes, defails of the same
including period of work done, action taken on eming
officials, Whether work in viclation is still in
progress?

10, | Details of COMpensaory aiforestation scheme ]

(i) | Details of non-forcst area / degraded forest asen | Autached herewith Map of CA land as per
identified for compensatory afforestation, its distance | Annexure -18
from adjoining forest, number of paiches, size of
each patch,

Page | ofd
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(i)

Mop showing non-forest / degraded forest aren | Attached herewith as per Annexure -13
identified for compensatory afforestation and
adjoining forest boundaries.
[iii}) .[J'cluill._‘.'d compensatory nt'ﬁ:r'remil!}n scheme | Attached herewith as per Annexure -19
including species to be planted, implementing
agency, time schedule, cost structure, etc.
{iv) | Total financial outlay for compensatory afforestation | Attached herewith as per Annexure -19
scheme,
(v) | Centificate from Competent Authority regarding | Attached herewith as per Annexure 20 & 2|
suitability of area identified for compensatory
afforestation and from management point of view,
{To be signed by the concerned Deputy Conservator
of Forests).
11. | Site if!spmiﬂn report of the DCF (to be enclosed) | Attached herewith as per Annexure -17
especially highlighting facts asked in col.7 (xixii), 8
and 9 abawve.
Divizion / District Profile: Covering an area of 45,652 km?, it is the largest
12, district of India. The population of Kutch is 21
Lacs, literacy rate is 59.79%
(i) | Geographical area of the distriet 435,652 km?
{ii) | Forest area of the division 21860292 km?
(iii) | Total forest area diverted since 1980 with number of | 230.877 ha.
CA%ES, Mo. of cases - 11
(iv) | Total compensatory afforestation stipulated in the
district/division since 1980 on.
a) Forest land including penal compensatory (a) B60.48 ha
afforestation,
b) _Mon - forest land. {b) 1872]1.87 ha.
( Progress of compensatory afforestation as on {date)
¥} | 2020-21 on
a) Forest land {2) TOZ.10 ha
b} Mon-forest land {b) 18721.87 ha
13. | Specific recommendations of the DCF for acceptance | Recommended for diversion of 0.9689 ha.
or otherwise of the proposal with reasons Demanded Forest land as per below conditions.
1. Study/Assessment of Sea Tunle in 10 km
surrounding the project area.
2. Preparation and implementation of a Heolistic
Conservation plan for mitigation of any
negative effects to the Sea Turtle.
(Tushar B. Patel)
Conservator of Forests
Date- /12 /2021 by s
g vigion, Bhu
Place:- Bhuj - Kutch Kutch West Di o, B
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PART - 111

R9 {246

Diverson of 0.9689 ha. Forest land for laying part of seawater intake and
effuent disposal pipelines and passage related construction for equipment
movement for Greenfield Chemical complex at Village: Bada of Taluka
Mandvi in favour of GHCL Limited,Ahmedabad.
Online Proposal No. FP/GJ/Others/147527/2021

(To be filed by concerned Chief Conservator of Forests)

F14 Whether site, Where the forest land I

involved is located has been inspected

by concerned Chief Conservator of
| Forests (yes/no). If yes the date of
| inspection and observation made in
from of inspection note to be
enclosed.

NO.

13

Whether the concerned Chief
Conservator of Forests agree with
information given in part-ll and the
' recommendations of Deputy
Conservator of Forests.

Yes.

16

Specific recommendation of
concerned Chief Conservator of
Forests for acceptance or otherwise
| of the proposal with detailed reasons.

|

l

Recommended for diversion of
0.9689 ha. Forest land as per below
condition.

1.Preparation and implementation
of a Holistic Conservation Plan for
mitigation of any negative effects
to the Sea Turtle . i

Date :7Q /01/2022
Place : Bhuj

2

(Anita Karn)
Chief Conservator of Forest
Kutch Forest Circle,Bhuj
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Serial No.: A/JMN/TE.12/1949-50/2021-22
Office of the Chief Conservator of Forests,
Kutch Forest Circle, Bhuj

Bhuj, Date: 28/01/2022

To,
Additional Principal Chief Conservator of Farests,
Land,

Gujarat State, Gandhinagar.

Subject: Diversion of 0.9689 ha. Forest land for laying part of seawater intake and effluent
disposal pipelines and passage related construction for equipment movement for
Greenfield Chemical complex at Village: Bada of Taluka Mandvi in favour of GHCL
Limited, Ahmedabad. Online Proposal No. FP/GJ/Others/147527/2021

Reference:-(1) Chief Operating Officer, GHCL Ltd.,, Ahmedabad's letter no.:
GHCL/AHD/FOREST/VND/21-22/01 Dt. 04/10/2021

Respectful Submission that, A hard copy of the proposal under the Forest Conservation Act-1980
for 0.9689 ha. of unclassed forest area at Moje: Bada village in Mandvi Taluka, under the
jurisdiction of the Deputy Conservator of Forests, Kutch West Forest Division, Bhuj, for laying
pipelines by constructing a tunnel and for creating a passage route has been submitted to the
divisional office vide the referenced letter. Regarding this, the Deputy Conservator of Forests has
submitted the proposal here with recommendations. A brief detail of the proposalis as follows:

User Agency: Chief Operating Officer, GHCL Ltd., Ahmedabad

Area Demanded: 0.9688 ha.
Sr. No. Forest area name Taluka Survey No. Area affected (Ha)
1 Bada Unclass forest Mandvi 526 / Paiki 0.9689
(As per Annexure — 7)

Legal Status: The demanded area has been allotted to the Kutch West Forest Division, Bhuj, vide
Collector, Kutch-Bhuj's letter no.: Rev/land/Vashi/1929/66 dated 23-26/07/1966.

Trees proposed to be cut: As the user agency has to pass pipelines by constructing a tunnel at an
approximate depth of 15 m from the ground in the demanded area, and

there are no trees in the area for the movement passage, no trees need
to be cut.
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ECAViolation:  According to the report of The Deputy Conservator of Forests, the user agency
has not violated The Forest Conservation Act.

Compensatory Afforestation: For the diverted area of 0.9689 ha, the Deputy Conservator of
Forests has prepared a double degraded compensatory
afforestation scheme for 2.00 ha in the forest area of Mandvi
Taluka, Moje Dhokda village, Survey No. 229/Paiki, which is
included in the proposal.

Undertaking letter: The user agency has given consent to pay the amount of NPV and CA.

Protected Area: The demanded area of 0.9689Ha, is 50.60 km away from the GIB Sanctuary and
28.35 km away from its Eco Sensitive Zone.

E.R.A.: The user agency has applied to get the Collector's certificate regarding the Forest Rights
Act-2006. Which will be submitted separately when received.

For the present proposal, the user agency has deposited a total of ¥7400/- including registration
fee of ¥5000/- and processing fee of ¥2400/- through e-challan in Forest Remittance 8782. A copy
of the same challan is attached herewith.

Furthermore, it is stated that, the user agency has conducted a study report for sea turtles. Which
is included in the proposal. To ensure that the lifestyle of turtles is not affected by the nearby
project, The proposalis submitted in 4 (four) copies with a recommendation on the condition that
a conservation plan is prepared by a government-approved expert and accurately implemented.
This is for your information.

Attachments: As above

(Anita Karn)
Chief Conservator of Forests

Kutch Forest Circle, Bhuj

Copy to: The Deputy Conservator of Forests, Kutch West Forest Division, Bhuj, for their
information pursuant to their letters no. A/JMN/Te. 11/1123-24 dated 27/12/2021,
A/JMN/Te.11/1227 dated: 12/1/2022 and A/JMN/Te.11/1242 dated 24/01/2022.
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PART-IV

File No. FCA-10-12/2021-22

Subject:Diversion of 0.9689 Ha. Forest land for laying part of seawater and
effluent disposal pipelines and passage related construction for

equipment movement for Greenfield Chemical Complex at Village:Bada
of Taluka Mandvi in favour of GHCL Limited, Ahmedabad.

1 | Detailed Opinion and specific
Recommendation of the State
Forest Department for acceptance Recommended for Sanction
otherwise of the proposal with
remarks. (While giving opinion , | :~
the adverse comments made by
conservator of Forest of Dy.

Conservator of forest should be o
categorically and  critically (Dr. Jaipal Singh)
commented upon) Nodal officer for

Forest Conservation Act,
Gujarat State, Gandhinagar

Date: 31 /01/2022

Place: Gandhinagar
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b (To be ﬁlled'in by the Secretary in charge of Forest Department of by any other authorized i
il o officer of the State Government not below the rank of an Under Secretary) e i
i : . e it
| State Government File No : FED/FLP/e-file/6/2022/1377/F LB
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Number: B/laman/Te. 11/239-40/23-24)
Office of the Deputy Conservator of Forests,
Kachchh West Forest Division, Arihantnagar
Road, Bhuj.

Date: 04/10/2023.

To,

Chief Operating Officer,

GHCL Limited,

GHCL House, Swastik Society,

Opp. Punjabi Hall, Navrangpura, Ahmedabad,
Gujarat-380 009

Subject: Diversion of 0.9689 hectare of Farest land for laying part of Seawater intake and effluent
disposal pipelines and passage for related construction equipment movement in
Kachchh District in favour of Chief Operating Officer, GHCL Ltd. Ahmedabad.

Reference:

1. Government of India, Ministry of Environment, Forest and Climate Change, Regional
Office, Gandhinagar's letter - No. 6-GJB-57/2023-GNR Dt. - 18/7/2023

2. Additional Principal Chief Conservator of Forests, Development and Management,
Govt. of Gujarat, Gandhinagar's letter no.- Vamas/34/1145/B/67-110/2023-24,
Dt. 11/4/2023

3. Government of India, Ministry of Environment, Forest and Climate Change, Forest
Conservation Division, New Delhi's letter - No. 5-3/2011-FC(Vol-l) Dt. - 06/01/2022.

Jai Bharat, this is to inform you that the proposal under the Forest Conservation Act-1980
regarding the subject has received in-principle approval from the Government of India vide
reference letter-1, subject to certain conditions. Among the conditions laid down by the
government, as per condition no. (A) 1 and (B) 3, compensatory afforestation is to be done in 2.00
ha. area in Moje: Dhokda forest area of Mandvi taluka. At that time, while submitting the proposal
to the higher office, a compensatory afforestation scheme of Rs. 9,59,293/- was prepared as per
the daily wage rate of Rs. 340.20/-. The daily wage rate for unskilled workers has been fixed at
Rs.441/- by the Additional Principal Chief Conservator of Forests, Development and
Management, Gujarat State, Gandhinagar vide reference letter-3. Due to the difference in the
daily wage rate, according to the rule of three calculations, Rs. 12,43,528/- is required to be paid
for compensatory afforestation. As per condition number (A) 2 of the in-principle approval, as per
reference-3 of NPV, Rs. 9,57,780/- per hectare for Eco Class-IV very dense forest for the diverted
area of 0.9689 ha. amounts to Rs. 9,27,993/-. Thus, the user agency is requested to pay a total of
Rs. 21,71,521/- (Rupees twenty-one lakh seventy-one thousand five hundred twenty-one only)
for NPV and compensatory afforestation online on the web-portal as per the demand note
enclosed herewith, and submit the certified receipt of payment to this office in five copies.
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Thus, the point-wise compliance repart of the conditions of this in-principle approval, along with
the necessary certificates/undertakings, may be sent here within 15 days, and as per condition
no. (20), you are requested to upload the "Compliance Report" online on the Parivesh portal.

Enclosure: As above

(Y.S. Zala)
Deputy Conservator of Forest
Kutch West Forest Division, Bhuj

Copy forwarded to: Chief conservator of forest, Kutch forest circle, Bhuj for information.
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GHCL Limited S “7

Diate; OF/11/2023

To,

The Deputy Conservator af Forasts,
Eutch West Forest Division,

Kutch, Gujarat,

Sub.: Diversion of 0.9689 hectare of Forest Land for Seawater intake & effluent disposal pipelines and passage
for equipment movernent for Greenfield Chemical comphex at Village - Bada of Taluka Mandawi, Dictrict Kutch,
Ret.: In-Principle Approval (Stage-1) vide letter no. FC-6/GIB-57/2023-GNR dated 18/07/2023 from Ministry of

Ervironment, Forest and Climate Change, Regional Office, Gandhinagar,
Dar Sir,

At the outset, we would ke to thank you for your kind support and guldance rendered to us till date

Ministry of Environment, Forest and Climate Change, Regional Offce, Gandhinagar has accorded bne-Principle
approval vide letter no. FC-6/GIB-57/2023-GNR dated 18/07/2023 for diversion of DU968% Ha of forest land for

Seawater intake & effluent dizposal pipelines and passage for equipment movement for Greenlield Chemical
complex at Village: Bada of Taluka Mandani, Detrict Eutch

Now, as directed by Ministry of Emvironment, Forest and Climate Change, Regional Office, Gandhinagar, we are
sbmiting the compliance report against all the conditions stipulated in the said In-Principle approval as
below:

A: Conditions which need to be complied prior to handing over of forest land by theState Forest ‘

Department.
- A — —_— o |
'i: Stipulated Condition Compliance I
| The cost of compensatory afforesiation at . Compiied. The cost of Compensatory Afforestation
| the prevailing wage rates as  per | of Ai.12,43.528 has been depouited to State CAMPA
| compensatory afforestatson scheme andthe | on 1Ith October 2073 having UTR Mo
| cost of survey, demarcation and erection of | SBANR12023101177313250 |

| parmanent pillacs if requined on the CA land ,
{ shali be deposited in advance with the

s
! Forest Department by the project authority. |

The CA will be malntained for 10 years. The
| scheme may include appropeiate prowdsion
for anticipated cost Increase for works '
scheduled for subseguent years.

1256
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GHCL

GHCL Limited

Stipulated Condition Compliande

| 5n
] Mo
| The State Government shall charge the Net | Complied. The NP amount of Rs 9,27,993 has besn |
- | Present Value (NPV] for the 0.9689 ha forest | deposited to State CAMPA on 11th October 2003
| area to be dive ed under this proposal from | havieg UTR Mo, SBINEI023101177313250.
| the User Agency as per the onders of the
Hon'ble Supreme Cowrt of India dated
| 30/10/2002, OL/08/2003, 28/03,/2008,
| 24042008 and 09/05/2008 in 1A No. 566 in
WP [C) MNo. 202/1995 amd as per the
Euidalines isswed by the Ministry vide letters
No. S-1/1998-FC (P.0) dated 18/00/2000, ax
well as Ietter Moo 5-2/2006-FC  dabed
03/10/2006 and 5-3/2007-FC  dasted
05/02/2009 and rovisson of NPV wide
Ministry letter No. 5-3/2011-FCVol-1) dated
0,00 2022 |n this regand,

Addditional amount of the NPV of the | Undertaking for Additional NPV (il any] has been |
W diverted forest land, if any, becoming due | attached as Annexure-1

after finalization of the same by the Hon'ble
| Supreme Court of india on recelpt of the
report from the Expert Commitiee, dhall be
| charged by the State Gowernment from the
| User Agency. The User Agency shall furnish
an uncertaking to this effect.

The complete compliance of the FRA, 2006 | FRA Certificate has been obtained and attached for
shall be ensured by way of prewribed | compliance

| certificate from the concerned District
Calkectar.

The boundary of the diverted forest land | Shall be complied. Undertaking for demarcarion of |

¥. | shall be suitably demarcated on ground at | forest land has been attached as Annexure-2
| the project cost, as per the direction of |
| poncerned Dbsishonel Forest Officer.

GHEL House, Swastik Sockety, Opg. MPunjabi Hall, Mavrangpuora, Almedabed, Gujarat- SH0009, [ndia Pl +91-079- 26434100
CIN 2 L34 100G 1 FHIPLOMGS 13, E-maidl : gholinfo@gho couin, Website - sewaeghclonin
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Stipulated Condition Compliance
The KML file of the area to be diverted and | Complied.
the CA areas shall be uploaded on the o
Green watch portal with all reguisite details,
beforn suing working permission towards
| linear projects or submitting compliance
| report for seeking Feal/Siage-0l approval, as
the case may e,
| Al the funds received from the user agency | All the funds (NPV,CA Scheme | has been transferred |
under the project shall be transferred/ | to CAMPA fund through e-portal (Annexure-3)
Vil | deposited to CAMPA fund only through e ,

portal. |

&r.
Mo,

Wi,

GHCL House, Swastik Sockety, Opp. Punjabi Hall, Navrangpura, Alvmedabad, Gujarat-3H0009, [ndia Ph ; +91-079- 26434100
CIN : L24 100G 1 9EIPLCD0GS 13, E-mail | ghelinfoighcooin, Website - wowwaghclos.in

Flend TMss  GHH Wemazp 0 - B lremmiines Area, Seme - | Baids, T Prefiech - I 00, ks, M - 2F]- L2 PLETY, N LA 11, P =9 0-1000- 25 BR300

(& scanned with OKEN Scanner

G Scanned with OKEN Scanner



1259

GHCL Limited

GHCL

priar to FinalfStage-Il approval;

B: Conditions which needs to be strictly complied on field after handing owver of forest land to the Liser
Agency by the 5tate Forest Department but the compliance in form of undertaking shall be submitted

::_ | Stipulated Condition

Legal status of the forest land shall rermain
i | wnchanped.
|| Forest land will be handed over to the User
I ! Agency only after required non- forest land
| for the project is handed over to the User
| Agency.

s

Compliance

Undertaking has been sttached as Annewure-4

Double depraded forest land for Emnpgﬂsatm,r'

afforestation has been identified by the Foredr
Department (1,00 hal in Village- Dhokda, Taluks
Mandw, District- Kutch of Guiarat.

| Compantatory afforestation shall be taken
| up by the Forest Department ower
| 200 ha degraded forest land, WVillage-
| Dhokda, Taluka- Mandyvi, District- Kutch of
Gujarat at the cost of the user agency. As far
;':i! possible, a mixture of local indigenous
| species shall be planted and mono-cultune
| of any species may be avoided

il

lmﬂ!mmhtm of this proyect.

. User Agency shall obtain CRZ Clearance and

Environmental Clearante &8 2 pér  the
provissons of the Enveronmental [Protection)
| Act, 19EE, if applicable.

'Tﬁﬁ"léi"ﬁiﬁ'ﬁ?ﬁ_bi involved in the

Noted and thall be complied.

Undertaking has been attached as Annesure.5 i

rGf.uir: Coastal Zone Hanil!me'nt Authority has |

recommended the CR? Clesrance on ﬂ#ﬂla’!‘ﬂl‘!
and Mol has been attached as Annoxure -6,

T The Pipeline shall be laid down 1.5 meter
bolow the growund and after lying down of
pipebne the ground will be leveled,

Wi.

Mo -u:hmqe to the flora and fauna of the
adjosning area shall be caused.,

wil.

Noted and shall be complied.

The Pipeline will be ldd down much below 15
meter bielow the ground and after lying down of
papeling the ground will be hwlﬂl

Undertaking has been attached as Annexure-7

The Layout plan of the proposal shall not be
' changed without pricr approval of Central
Gowvermrment.

wiii.

Undertaking has been attached as Annesure 8

Mo labour camp shall be established on the

ix, | forest land.

Mo labour camp will be established an the ‘F:lrri.!-i
land. Undertaking for the same has been attadhed |

[ ai.!mrluure-ﬁ.

GHECL Mouse, Swastik Soceety, Opp. Punjals iall, Navrangpars, Alhmedabad, Gogprat-3H0009, Indis Fle @ +91-009- 28434100
CIN ; L2451 00G] 1 9RIPLOMMGS 13, E-mail :hﬂmm:umwdmh wwwghclonin

ezl T e 4iHUL Bivipgs, 8 - 38, it il Srem Sanchr - L Nelda, UR0Er P
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GHCL
GHCL Limited
b= Stipulated Condition Compliance

Sulficient lirewood, prefecably the alternate
fued, shall be provided by the User Agency
to the labourer after parchasing the same
from the State Forest Department or the
Forest Development Corporation or amy
other legal sowce of altermate fuel.

| Shall be complied.

Undertaking lor the same i attached a3 Annexure- 10

The boundary of the diverted forest land
shall be sultably demarcated on ground at
W | the project cost, as per the directions of the
concarned Divisional Forest Officer,

' No a-d_dl:i&n.l# or new path will be
comstructed inside the forest srea for
KL | transportation of construction matermals for

execution of the project work,

' The period of diveruon under this spproval
| shall be co-terminua with ithe period of
%l | jagse to be granted in favour of the user
agency of the project life, whichever i less

— = - e e

| The forest land shall not be wsed for any
Eiv. | purpode other than that specified in the
project proporsal.

The forest land proposed to be diverted

Moted and Shall be complied. —

Noted and shall be complied.

Noted. - !
|

Noted and shall be complied —

Undertaking for the same |s attached as Annexure-11

Noted and shall be complied.

shall under no circumsiances be transferred
to any other agencies, depariment or
person withowt prior approval of Govt, of |
! India

| The User Agency shall submit the annual
" | self-compliance report in respoct of the
abowe stated conditions to the State
Government and Integrated Regional Oflice,
Gandhinagar by the end of March ewery

Nated and shall be compiied

N

R T T | || P

GHCL Mewse, Swastlk Sockety, Opp. Monjabi Hall, Mavrangpore, Ahmedabed, Gujarat- 300000, Indis Phoo«91-079-264 34 100
CIN 2 L2481 DG LR APL D065 1R, E-mail | ghelinieighcl.coin, Website | weowghcl.ooin
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GHCL Limited

GHCL

Sr.
Mo

Stipulated Condition

Compliance

Thir User Agency thall comply with all the
prowisions of the all Acts, Rules, Regulations,
Guidelines, Hon'ble Court Order (3] and NGT
Qreder (1) pertaining to this project, if any,
for the time being in force, as applcable w
the project,

Violation of any of thewe conditiens will
| amount to vicdation of Forest (Conservation)
Act, 1980 and sction would be taken as per
the MoEFECC Guideline F. No. 11-42/2017-

i.| FC dit 29/01 /2018,

Moted.

| Undertaking has been attached as Annesure-12.

wla.

Any other condition that the Ministry of
Envirgnment, Forpsts & Climate Change
ray stipulate from Gime (o time in the
Interest of conservation, protection and
development of forests & wildkfe,

| The compliance report shall be uploaded on
e-portal (hitps:/pariveshonic. inf).

Noted and shall be complied,

Noted and shall be complied. !

In view of the above, you are requested to extend your kind support and forward your kind
recommendation/compiiance report of the S1age 1 clearance to competent authorities for final approval (Stage
&) as per section (U] of the Forest (Conservation] Act, 1980 from Menlstry of Environment, Forest and Climate
Change, Regional Office, Gandhinagar,

il
Faithfully

LTD

{Chief Dperating Officer]

Copy to:
The Nodal Officer [FC Act)

Add. Principal Comervator of Fareus | Lend)
Block A,3"™ Floor, Aranya Bhavan,
Sector 10 A Gandhinagar,

Gujarat

-ARFO10

GHECL House, Swastik Socety, Opp. Punjald Hall, Savrangpura, Almedabad, Gujarat-3HE, [ndia P 201070 254 34 1d10
CIM : L2411 00G] 1 SEIFLO00GS 13, E-madl | gholinioi@ghcl coin Website : woewghclooin
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GHCL Limited S/

Annexure:1l

FOREST DIVERSION PROPOSAL (Proposal No.: FP/Glfothers/147527/2021) UNDER FOREST
CONSERVATION ACT, 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movement (Diversion of 0.9689 hectare of Forest Land for Seawater intake &
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical

complex).

UMNDERTAKING FOR ADDITIONAL NPY

We, GHCL, hereby undertake that the additional amount of NPV of the diverted forest land, if any,
becoming due after finalization of the same by the Hon'ble Supreme Court of India on receipt of the
report from the expert committee, shall be charged by the state Governmant from the User Agency

and will be paid accordingly.
Date: 07/11/2023 (W M Radia)
Place: Ahmedabad Chperating Officer

GHCL Limited

GEHLL House, Swasok Soceety, Opp, Pasjals Ball, oy rangpura, Almedabual, Gojarat- 3060009, India Ph. o « 91077026434 100
CIM : 1241 006G 983 PLOMSS 13, E-mail : gholinfoighel cobn, Wisbsite © warsighcl.onin
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(fineproject ather than linear projects aruf planrations) G}'{r

[ Rule 6(3){e) of Forest {Conservation) Rules 2003 as amended up to date]
Government of Gujarat
Office of the District Collector, Kutch

No.LAND /RFMS NO-13100637/2022 Dated.)% /07 /2022

TO WHOMSOEVER IT MAY CONCERN

In compliance of the Rule 6(3)(e) of the Forest (Conservation)
Rules,2003[as amended vide the Forest (Conservation)Amendment Rules
i 2041;Forest(Conservation)second Amendment Rules 2014;and Forest
(Conservation) Amendment Rules 2016] it | certified that 9689.36
| sq.Meter_ (Land details shown in the mﬁelum} of forest land
proposed to be diverted in favour of GHCL or construction Greenfield
= Complex in Kutch district falls within jurisdiction of Mandvi tehsils

AT T

| Total Forest |
Sr. Survey No./ Area
b NO. Tk | Viage/Reeh Road Name Required
. ; ; : | (Sq.meter)
ﬁ |1 | Mandvi | Bada 633pt.- 9689.36
X | _ U.:Il_.nu:l Forest
v | Total | 968936 ]

It is further certified that:

(a) the complete process for identification and settlement of
rights under the FRA has been carried out for the entire 9689.36
Sg.meter of forest area land proposed for diversion. A copy of
vecords of all consultation and meetings of the Forest

4 g

%, Rights Committee(s), Gram Sabha(s),Sub-Division Level
- Committe(s) and the District Level Committee are enclosed.
] (Not Applicable)

(b) the proposal for such diversion (with full details of the project
and its implication, in vernacular / local language ) have been
placed before each concerned Gram Sabha of forest-dwellers,
who are eligible under the FRA,2006. (NOT APPLICABLE)

(c) each of the concerned Gram Sabha(s), has certified that all
formalities/process under FRA, have been carried out, and that
they have given their consent to the proposed diversion and
compensation and ameliorative measure, if anyhaving
understood the purpose and details of proposed diversion. A
copy of certificate issued by the gram sabha of all villages is
enclosed as annexure. (NOT APPLICABLE)

O\ LAND-£FRA\I0200\202 7V04- 2022 Meeting ANCERTIFICATE\latest certificate’\non fenpar-17 dock
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(d)

(e)

(0

T0O,
(1)
(2)
(3)
(4)
(5)

the discussion and decisions on such proposal had taken pace 1 264
only when there was a quorum of minimum 50% of the member
of Gram sabha present. (NOT APPLICABLE)

the diversion of forest land for facilities managed by the
Lovernment as required under section 3 (2) of the FRA have
been completed and the Grama Sabhas have given their consent
to it.(NOT APPLICABLE)

the right of Primitive Tribal Groups and pre-agricultural

communities, where applicable have been specially safeguarded as : .

per section 3(1) (e) of the FRA,

o

(PRAVEENA D.K.)

o COLLECTOR & DISTRICT MAGISTRATE
KUTCH-BHUJ

Deputy Conservator of Forest, Banni Grass Land area, Bhuj-Kachchh.
Deputy Conservator of Forest, West Division, Bh uj-Kachchh.

Deputy Conservator of Forest, East Division, Bhuj-Kachchh.

Deputy Conservator of Forest, Social Forestry Division,Bhuj- Kachchh.
Chief Operating Officer,At-GHCL House Swastik Society, Opp.
Funjabi Hall, Navragpura,Ahmedabad

D-ALAND-8\FRANZ0200202204- 2022 Meeting - 1\CERTIFICATE  latest certificatelnon linear-17 docx
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GHCL Limited x\s& S

-
E'

AnnExure: 2

FOREST DIVERSION PROPOSAL (Proposal No.: FP/Gl/others/147527/2021) UNDER FOREST
CONSERVATION ACT, 1980

Ermﬂeﬂﬂmhkﬂtmmru-hﬁmrlntﬂtlﬂﬂumdhpnﬂlﬁpﬂhﬁﬂmhr
equipment movement (Diversion of 0.9689 hectare of Forest Land for Seawater intake &
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical
complex).

UNDERTAKING FOR DEMARCATION OF FOREST LAND

We, GHCL hereby undertake that the boundary of the diverted forest land will be suitably
demarcated on the ground at the project cost, as per direction of concerned Divisional Forest Oficer,

Date: 07/11/2023
Place: Ahmedabad

GHLL Limited

GHEL House, Swastik Society, Opp, Punjabi Hall, Ravrangpara, Ahmedabad, Gajarat- 3800049, India Ph oo« 9 1-07% 26454 100
(I - 124 100G} 1 9B3IPLCGS 13, E-mail | gholinfeiPghol co.in, Wiebsite - woanacgholopin
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GHCL Limited \“TZE_"

Annexune; 4
FOREST DIVERSION PROPOSAL (Proposal Mo.: FP/Gl/others/147527/2021) UNDER FOREST
CONSERVATION ACT, 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movement (Diversion of 0.9689 hectare of Forest Land for Seawater intake &
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical
complex)

UNDERTAKING FOR LEGAL STATUS OF FOREST LA D

We, GHCL, hereby undertake that the legal status of forest land will remain unchanged.

Date: 07/11/2023

Hﬂi’ﬂﬂlj
Mace: Ahmedabad £ Chpevating Officer

GHCL Limited

GHLL House, Saastik Sockety, Opp. Punjpabi Hall, Novreasggaers, Alusedolsd, Gogarag-2R000%59, |ndia Pl +91-079- 26434100
Cli : L2441 006 1983PLC006513, E-mail - ghelinfndghed codn, Website : noamaghclonin

Bl O GHCL S - A dinani sl Aoy Sl - L Shotcls @vtar Proerah - 2000 580 bmelia. PR o 91 DI DY NLUES, BESEHID, Fom N 5 - -3 RARDEI
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GHCL Limited AN /

fnnexure: 5

FOREST DIVERSION PROPOSAL (Proposal Mo.: FP/Glfothers/147527/2021) UNDER FOREST
CONSERVATION ACT, 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movement (Diversion of 0.9689 hectare of Forest Land for Seawater intake &
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical
complex).

UNDERTAKING FOR NO TREE FELLING
Wa, GHCL, hereby undertake that the no tree felling will be involved in the implementation of this

project.

Date: 07/11/2023 (NN Radia)

PFlace: Ahmedabad Y Operating Officer
GHICL Limigesd

(L House, Swaslik Socety, Opp. Pasjald Hall, Navrasgpars, Ahmedabod, Guojarat -S89, India Pl : +95-0008- 264 54 1)
CIM ; 1241 000] 1983PLC5 1 3, E-mall ; pheclinfoi® phelonin. Wiebssite © soanacghcl.codn
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Anrgzure G

mangrove plantation in 100 ha. Area in consultation with Forest Department;
GEC.
"After detailed deiiberation and discussion, it was decided to recommend fo the |
Ministry of Environment, wmmﬂmﬂ.mdmmm!
CRZ Clearonce for proposed construction of third berth (fetty) ot Dake) J"nﬂlhdtll

/s, Petronet LNG Termingl, Dabej with following speoifl condiiians: |

1. The PP shall hove to corry cut mangrove plantation in 200 ha in consultation
with Forest Department/ GEC and necessary amownt showld be depoiited to the |
Forest Department/ GEC within six months from the dote of EC/CRZ . '

2. PP shall ensure that all the mitigation measures suggested os part of different
studies inclpding NIO study, carried oul sholl be implemented.

i PP shall get the Wikilife conservation Plon opproved by the POCF [Wi)
alongwith action plan and Manitoring pian.

4. PP uhall provide classiooms in neorby schools as part of C3R acthvities,

Ageanda-4.3.2
CRI Clearance for Greenfield Chemical Complex seawater intake

and effluent disposal facilities at village Bada, ta- Mandvi by

GHCL.

M/fs. GHCL Limited vide its application dated 11-10-2021 has requested
Gujarat Coastal Zone Management Authority for issuance of recommendations
for obtaining CRZ Clearance from Ministry of Environment, Forest and
Climate Change, Gowernment of India for establishment of Seawater Intake
and Dutfall facility along with effluent disposal systemand disposal of treated
effluent at the point identified by NIO for Proposed Greenfield Chemical
Complex at Village Bada, Taluka Mandvi, District Kutch, Gujarat.

M/s. GHCL has submitted Form-1, with required documents as per GCZMA
guidelines. PP has paid requisite processing fee.

Following Studies have been conducted by PP:

Page 1|59
H-‘lr-“ﬂm*-ﬂ'l“u

h.m.fﬂ""""" yﬂ_’f’
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s Baseline Marine Environmental assessment, Effluent Dispersion
Modeling, Sand dune Morphology by CSIR NIO (Goa, Mumbai)

o As per the findings, Sultable Corridor for laying seawater intake
and outfall identified. Coast near site |s Stable based on satellite
image analysis and Sand dunes are found to be stable and suitable
for tunneling activity.

« Conservation plan of Schedule - 1 Species by Gujarat Institute of Desert
Ecology. Gujarat

» CRZ Demarcation as per CZMP by IRS, Anna University, Chennai

s Sea Turthe: Status Survey and Conservation by Zoological Survey of india,
Kolkata : Finding of the study stated that during monitoring period any
turtle, fresh fold nests or crawl marks were not found. Due to narrow
beach width, vegetation cover, slope, presence of pebbles and rubbles
and presence of predators at project site which are unfavorable for sea
turtle nesting.

« Gujarat Sea Turthe: Status Survey and Conservation by Gujarat Institute
of Desert Ecology,

+ Seawater Intake & Effluent Disposal Feasibility Consultancy by STUP
Consultancy, Ahmedabad,

As the study on Blodiversity and Wild life, No notified protected area within
Study area, Presence of critically endangered plan species Commiphora wightii
in buffer area, Conservation plan suggested for Schedule | Flora and Fauna &
approved by forest department and No important wetland or bird areas are
lacated within project vicinity.

The MS, GCZMA apprised the Authority that GHCL presented their case
in GCIMA meeting held on 17.01.2022. Additional detail sought (ADS) by
GCIMA via mail on 01,02.22. PP replied on 29.11.22 & 26.12.22 and requested
for conducting visit. Sub- committes of GCIMA constituted and visited site on
27.04.23. PP submitted details sought by the committee vide its letter dated
29.04.23.

As per ADS generated by GCZMA on 01.02.22, they submitted final EIA
report, public hearing details submitted on 29.11.22.. As forestland involve in

Page22|59
Minutes of 57" meeting af GCIMA baid on 04 August J133
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the proposed project, they got Stage-1, approval on 18.07.23, submitted Olive
Riddly Turtle conservation plan approved on 240423 from Forest
Department, submitted Sand dunes conservation plan on 29.11.22,

Finally, the case was scrutinized in 18" ToO meeting held on 17.01.2022
It wias decided to recommend GCZMA with conditions.

The representative of M/s GHCL Ltd made a detalled presentation
before the Authority and submitted that GHCL is a diversified company with
footprint in Chemicals, Textiles and Consumer product segment. In Chemical
sector, the company is mainly in the business of manufacturing Soda Ash (i.e.
Anhydrous Sodium Carbonate) and Sodium Bicarbonate. It Is one of the
leading producers of Soda Ash in the country since 1988

The site is in proximity to Sea, which is the only source available for
wninterrupted water supply to manufacturing plant. Seawater is required for
meeting requirements for RO-DM plant, process cooling, dilution
requirements, domestic ue et

A huge and increasing focus on renewable energy with gowernment and
private sector investment in such sources is strongly driving global demand for
soda ash. This project will also support the demand of Soda Ash as it is a key
raw material in the processing of lthium, a key component of lithium-ion
batteries which is used in electric vehicles.

Ancther key downstream product manufactured from Soda Ash, is
emerging as a solution of choice for emission control applications.

GHCL had signed an M.O.U in Jan-2017 during Vibrant Gujarat Summit, 2017
for establishment of Greenfleld Chemical complex in district Kutch, Gujarat.
GHCL proposes to set up a Greenfield Chemical complex having

Light Soda Ash (11,00,000 TPA),

Dense Soda Ash (5,00,000 TPA) and

Sodium bicarbonate (2, 00,000 TPA) manufacturing plants
supported by utilities bke solid fuel based captive Co-
generation power plant (120 MW),

seawater intake (16,000,000 m3/day) and

effluent outfall system |15, B0,000 m3/day),

o RO-DM systemn and associated infrastructure.

a0 g 0

o o

FPageld| s
Misutes of 87" masting of GLIMA held on 04 August 3073

I’-ﬂ'l-'ﬂ""m %

(B scanned with OKEN Scanner

G Scanned with OKEN Scanner



1274

As per the CRZ map prepared by the Institute of Remote Sensing, Anna
University, Chennai, Details of total area and areas falling in CRZ along with

category is as under:
Extent of Propect Site in various CRE |5 a8 under:

CRZ - Classification Area in Acres

1 CRZ - 11l (200 to 500 m from HTL) 26.07

2 CRZ 1Nl (No Development Zone) 2.96

3 Outside CRZ 131393
Total | 1342.96

"'““'_“""'“*“*“fﬂlm is a5 under:

_ Activities Zone

' Construction of process plant and utilities etc. outside CRZ area

| Efflwent collection outside CRZ area

| Seawater Intake system i.e. sump and pump house | CRZ Il

s | OZIA CRERE and GRIV
' Outfall Pipeline CRZ 1A, CRZ 18 and CRZ IV

It was submitted that as per the numerical flow model run for seawater
intake of 1600 MLD and dispersion model for effluent disposal of 1580 MLD,
Model run for post monsoon and pre monsoon for various tidal conditions. No
significant changes in flow regime are observed due 1o continudus withdrawal
from recommended seawater intake locations. CSIR NIO has recommended
effluent disposal points after evaluating 03 alternative options. Amblent
conditions for temperature, 55, Ammaonical nitrogen will be attained within
300 m distance from the diffuser. CS5IR NID Goa study suggested that sand
dumies along the coast are stable and recommended suitable Landfall points
and tunneling method for pipelines. From the model results, it is found that
the average dilutions of 30 to 40 tmes would be achieved along with the tidal
wariathon in the case of 1580000 m*/day discharge. To get this dilution time,

gedd|Ea
Minutes of 67 mesting of GEIMA heid on 04" August 1021
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the diffuser system should contain 40 ports having a 0.44 m diameter. The
diffusers should be separated at a distance of 6 m. The elevation of ports from
the sea bed should be 0.5 m. The velocity of release of effluent should be
maintained at 3.01 mys.

Design and detailed construction methodology

Micro tunneling are done using the pipe jacking method . The pipelines for
seawater intake and effluent disposal are required to be laid in a safe manner
s0 that the sand dunes stretch between the plant boundary and respective
land fall points (LFP) are protected without any disturbance to their natural
appearance and stability. In such sensitive and difficult terrains tunneling
offers a reliable technological solution. The treated effluent will be discharged
at a suitable location off Bada coast through buried pipeline up to shore and
submarine pipeline up to disposal location in sea. Minor change of alignment
of pipeline may be required as per required depth for intake well corstruction
& hydraulics requirement without changing landfall point and CRZ corridor.
Reputed agency M/s RHDHV is engaged .For sand dune stretch the effluent
diposal pipeline will be laid through tunneling.

There will be no disturbance to stable sand dunes along the coast, as
pipeline will be laid underground through micro tunneling method. The
predicted max. water temperature in a small area around diffuser 33°Which is
lower than threshold of 35°C. Incremental increase of 55 in a imited area
around diffuser is unkikely to negatively influence the biota even in the vicinity
of diffuser. Fine 55 particles would remain in suspension for longer duration
and impart a milky hue around diffuser, as 55 in effluent & non toxic this will
not impact the water quality. Estimated benthic loss due to seawater intake s
about 141.6 kg. and 331 kg For outfall. Such loss is unlikely to be reflected on
overall bie potential of Bada coast. This loss would be temporary and benthos
will recolonize in due course after construction phase gets completed. The
new structures will provide additional surface area for sub-tidal benthos to
colonise,

Pageds|se
Minutis of 67" meeting of GEZMA held on 04" August 203
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within Study area, Presence of critically endangered plan species
Commiphorawightii in buffer area, Conservation plan suggested for Schedule |
Flora and Fauna & approved by forest department and No important wetiand
or bird areas are located within project vicinity,

It was further submitted by the representative of GHCL that there is no
existence of mangrove in proposed project areas for lying of intake and outfall
pipelines and there would not be any impact on mangroves due to proposed
activitles.

As per the site inspection report of committee, this one is found open
land there is no activity or construction observed at the time of wisit.

After detolied discussion and deliberation on the presentotion mode by

| the representative of M/s.GHCL it Is decided by the Authority to recommend

' to the Ministry of Environment, Forests and Climate Chenge Gol to grant CRZ

Clearonce for proposed project for establishment of Seowater intoke and

Outfoll focilities along with effivent disposal system and disposol of treated

effieent ot o point suggested by NIO for Proposed Greenfield Chemical

Complex at Villoge Boda, Toluko Mandwi, District Kutch, Gujorat by M/S

GHCL with following conditions:

1. The efffuent not meeting with the GPCE norms sholl not be discharged
ond shall be stored in the Guard Ponds and recycied back into the Effiuent
Treatment Plant for further treatment to achieve the GPCE norms.

2. M5 GHCL shall install necessary focilities for this purpose and sholl
strictly ensure the compliance with the GPCE norms, round the clock,

| 3. The pipelines for seowater intake and efflvent dispasal shall be loid in a

| sofe monner so thot the sand dunes stretch between the plant boundary
and respective lond foll points (LFP) ore protected without any
disturbance to their natural oppearance and stability.

4. The pipeline shall be monitored reguiarly by the company and it shall be
ensured that there is no leok from the pipeline, In cose of any such
eventualities, the company chall immediately stop disposal through the

Pagud] 5
Minutas of 7" mesting of GLIMA hald oo B4™ August 2023
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soid pipeline ond toke the corrective megsures in consultation with the
GPCB and the District Collector

S.Mﬂhnﬂn:lhmrhhdnﬂufnﬂtﬂmﬂﬂtmrﬂmm"l
pipeiine, and free flow of water shail be maintoined.

6 Al the recommendotions and mitigotion measures suggested for seo
turtle conservation plon shall be complied with by the GHCL

Apenda—4.3.3
CRI clearance for proposed Berthing letty with Backup areaand

Pipeling for intake and outfall point area for Lakhpat Cement
Works In Kori Creak located in Gulf of Kutch by M/s. Adani

Cementation Ltd, Kutch.

M/s. Adani Cementation Ltd, vide its application dated 26-02-2019 has
requested Gujarat Coastal Zone Management Authority for issuance of
recommendations for obtaining CRZ Clearance from Ministry of Environment,
Forest and Climate Change, Government of india for proposed Berthing Jetty
with Backup area and Pipeline for intake and outfall point area for Lakhpat
Cement Works in Kori Creak located in Guif of Kutch Kutch,
M/s. Adani Cementation Ltd has submitted Form-1, with required documents
a3 per GCIMA guldelines. PP has pald reguisite processing fee. INDOMER
COASTAL HWYDRAULICS (P) LTD consultant having NABET asccreditation
registration No.NABET/EIA/ 1720/RA 0082 ANDMABET/EIA f2023/5A 0170
Validity upto 12.09.2020 carried out E1A

Adani Cementation Limited [ACL) proposes to setup an Integrated
cement project called “Lakhpat Cement Works” which includes ‘Limestone
Mine in 251.9 ha. Area, Captive Power Plant and WHRS (99 MW), Cement
Plant of production capacity 10 MMTPA Clinker and 10 MMTPA of
OPC/PPC/PSC/PCC, berthing jetty of 19 MMTPA traffic capacity connected with
trestie and approach road and 9 MLD desalination plant with seawater intake
& brine reject outfall, dedicated 10.2 km conveyor corridor in village

g m 1T | 89
Missitis of 87" meeting of GCMA feld on 08 Augest 2003
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Form-1 (Part-C): Information for Appraisal (for Category - A/BI)

Pl'DpOSGl No. State Status Date
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GHCL Limited \S

Annexure:?

FOREST DIVERSION PROPOSAL (Proposal No.: FP/Gl/others/147527/2021) UNDER FOREST
CONSERVATION ACT 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movement (Diversion of 0.9689 hectare of Forest Land for Seawater intake &
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical

complex).

UNDERTAKING FOR N0 DAMAGE OF FLORA AND FALING
We, GHCL, hereby undertake that the no damage of flora & fauna of the adjoining area will be caused

by this project. .

Date: 07/11/2023 [N M Radia)

PMlace: Ahmedabad C Operating Hficer
GHCL Lirmitod

GHEL House, Swastil Sockety, Opg. Manjabl Hall, Naveangpurs, Ahmedsbed, Gajarat- 3R0009, India Fho +91-079- 26434100
CIN ¢ L2411 006115 83PL.C0065 13, E-mail : gholinboid gholoodn, Whebsite | wansghel.oodn
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GHCL Limited \\::, V4

FOREST DIVERSION PROPOSAL (Proposal No.: FP/G)/others/147527/2021) UNDER FOREST
CONSERVATION ACT 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movement (Diversion of D.9689 hectare of Forest Land for Seawater intake &
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical

complex).
UNDERTAKING FOR LAYOUT PLAN
We, GHCL, hereby undertake thet the layout plan of the proposal will not be changed without prios
approwal of Central Government.
Dave: 07,/11/2023
Place: Ahmedabad Chiel Dperating Officer

GHCL Limdted

GHLL House, Swastik Sockety, Opp, Panjald Hall, Savrangpur, Ahmedabad, Gojarst-S0R00D, India Pl «91-079-2464 34100
CIM : 1241 I'.Inl'-lt'?Fl TPk I'I'HH-r'iH E mlfl .m:lmfnﬁ'.r:hd.cu im. Website : wanasghclooin
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GHCL Limited \{“\;/’

Anngxura9

FOREST DIVERSION PROPOSAL (Proposal Mo.: FP/Gl/others/147527/2021) UNDER FOREST
CONSERVATION ACT, 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movemnent [Diversion of 0.9689 hectare of Forest Land for Seawater intake &
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical
complex).

UNDERTAKING FOR LABDLUR CAMP
We, GHCL, hereby undertake that the no labour camp will be established on the forest land,

,-:'r-'i
Date: 07/11/2023 (N M Radia|
Place: Ahmedabed Chief Operating Officer
GHCL Limited

GHEL House, Swastili Society, Opp. Punjabi Hall, Savrangpoera, Ahmedabed, Gugaran-TAO000, |ndia Ph o +%91-079- 28434100
(AN - L2324 1006] 1 983PLOMGS T3, E-mail : ghlinindd gl coin Website - wosnaighcloain

Higind| CWor - G HHCL. it & - 38 limiiii 1 nmad] Asva, Sercien - [, Hosls. B9 Praabes b - 200300 bl P - o 00030 PEETARS, EU0S000. fuoc: =00-130- 25 85299
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Annexure:;10

FOREST DIVERSION PROPOSAL (Proposal No.: FP/Glfothers/147527/2021) UNDER FOREST
CONSERVATION ACT, 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movement (Diversion of 09689 hectare of Forest Land for Seawater intake &
effluent disposal pipalines and passage for equipment movement for Greenfield Chemical
complex].

UNDERTAKING FOR ALTERNATE FUEL

We, GHCL, hereby undertake that the sufficient firewood, preferably the alternate fuel, will be
provided by the User Agency to the labourer after purchasing the same from the State Forest
Department ar the Forest Development Corporation or any other legal sounce of alternate fuel,

Date: 07,/11/2023
Mace: Ahmedabad & Orperating Oificer
GHCL Limited

GHCL House, Swastik Socety, Opap. Punjala Hall, Mavrangpurs, Alhmedahod, Guagart - 380, fndia Phe o 910000 264 T4 1 {H)
CIM L2 100G] 1 EIPLC0AS 13, E-mall : ghodinfe@ghcl coin Wieb=ite - soawghcloodn
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GHCL Limited b T

FOREST DNVERSION PROPOSAL (Proposal Mo.: FP/Glfothers/147527/2021) UNDER FOREST
CONSERVATION ACT, 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movement (Diversion of 0.9689 hectare of Forest Land for Seawater intake &
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical
complex).

UNDERTAKING FOR USE OF FOREST LAND
We, GHCL, hereby undertake that the Forest Land will not be used for any purpose ather than the

wpecified n the project proposal.

Date: 07/11/2023 [N M Radia)

Place: Ahmedabad Chie¥ Dperating Officer
GHCL Limited

GHCL Honse, Swastik Socety, Opp. Punjabi Hall, Nevrangpura, Ahmedabad, Gugarat- 300009, India Ph, : «91-009- 264340100
CIM - L2 T (WG] T 9EEPLCI6E S 13, E-mail | ghalindolghcl colin Website | wowonghclonin
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GHCL Limited Y,
'

FOREST DIVERSION PROPOSAL (Proposal No.: FP/Gljothers/147527/2021) UNDER FOREST
CONSERVATION ACT, 1980

Greenfield Chemical Complex - Seawater intake & effluent disposal pipelines and passage for
equipment movement [Diversion of 0.9689 hectare of Forest Land for Seawater intake B
effluent disposal pipelines and passage for equipment movement for Greenfield Chemical

complex).

UNDERTAKING FOR COMPLIANCE OF ALL THE ACTS

We, GHCL, hereby undertake that we shall comply with all the provisions of all the Acts, Rules,
Regulations, Guidelines Hon'ble Court Order (1), and NGT order(s) pertsining to this project, i any, for
the time being In force, as spplicable to the project. .

I.,.
Date: 07/11/2023 |N W Radia)
Place: Ahmedabad Operating Officer
GHCL Limited

GHEL House, Swastik Soc 1wy dpp. Pumjabi Hall, Wavrangpura, Ahmedabodd, Gujaret-3HERE, India Ph o 91 -0759- 284 34100
CIN ; 1241 006G 98EPLCMMS 13, E-mail | ghclinfoi@gho coan. Website | soanvghcliooin
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Letter No: PCCFO/0559/11/2023 Dt: 02-12-2023

1285 R15

Office of the Principle Chief Conservator of Forests
Land Branch, Gujarat State,
A-Wing, 3" floor, Aranya Bhavan,
Sector-10-A, Gandhinagar.

Phone no. 079-232-54116 Email dcf.fca.gujarat@gmail.com

To
The Principal Secretary,
Forest & Environment Department,

New Sachivalaya, Gandhinagar.

Sub: Diversion of 0.9689 ha. Reserved forest land for Seawater intake & effluent
disposal pipelines and passage for equipment movement for Greenfield Chemical complex
at Village-Bada of Taluka Mandavi, District Kachchh.

Ref: Government of India’s In-principle approval letter no.
FC-6/G]B-57/2023-GNR, Dt.18/07/2023
Sir,

With reference to the above subject and letter the compliance report of conditions of In-
principle approval is as under:

Sr. Condition Compliance

No.
A: Conditions which needs to be complied prior to
handing over of forest land by the State Forest
Department:

afforestation at the prevailing
wage rates as per
compensatory afforestation
scheme and the cost of
survey, demarcation and
erection of permanent pillars,
if required on the CA land
shall be deposited in advance
with the Forest Department
by the project authority. The
CA will be maintained for 10
years. The scheme may
include appropriate provision
for anticipated cost increase
for works scheduled for
subsequent years.

1 |The cost of compensatory|The User Agency has

deposited an amount of
Rs.12,43,528/- towards
the cost of Compensatory
Afforestation, Survey
demarcation & erection
of permanent pillars in
the CAMPA fund.

Signature

Signed by: rd pal Singh

APCCF
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Letter No: PCCFO/0559/11/2023 Dt: 02-12-2023

2 |The State Government shall | The User Agency has 1286
charge the Net Present Value |already deposited an
(NPV) for the 0.9689 ha.|amount of Rs.9,27,993/-
forest area to be diverted |towards the cost of Net
under this proposal from the |Present Value in the
User Agency as per the|CAMPA fund.

orders of the Hon'ble
Supreme Court of India dated
30.10.2002, 01.08.2003,
28.03.2008, 24/04/2008 and
09.05.2008 in IA No. 566 in
WP (C) No. 202/1995 and as
per the guidelines issued by
the Ministry vide letters No.
5-1/1998-FC  (Pt.11) dated
18.09.2003, as well as letter
No. 5-2/2006-FC dated
03/10/2006 and 5-3/2007-FC
dated 05/02/2009 and revision
of NPV vide Ministry letter
No0.5-3/2011-FC(Vol-1) dated
06.01.2022 in this regard.

3 |Additional amount of the NPV |The User Agency has
of the diverted forest land, if | already given the
any, becoming due after |undertaking in this
finalization of the same by the | regard.

Hon'ble Supreme Court of
India on receipt of the report
from the Expert Committee,
shall be charged by the State
Government from the User
Agency. The User Agency
shall furnish an undertaking
to this effect.

4 |The complete compliance of|FRA certificate of
the FRA, 2006 shall be|Collectorr Kachchh is
ensured by way of prescribed | attached herewith.
certificate from the
concerned District Collector.
5 |The boundary of the diverted | The User Agency has
forest land shall be suitably |agreed

demarcated on ground at the
project cost, as per the
directions of the concerned
Divisional Forest Officer.

Signature Not Verified 1 No: PCCFO/per/e-file/129/2023/3641/Land
RTad T gos o) Approved By: Dr.Jaipal Singh(APCCF,Land,PCCFO)
Date: 2023.73.02 Open the document in Adobe Acrobat DC to verify the E-sign
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Letter No: PCCFO/0559/11/2023 Dt: 02-12-2023

1287

The KML file of the area to be
diverted and CA areas shall
be uploaded on the e-Green
Watch portal with all requisite
details, before issuing
working permission towards
linear project or submitting
compliance report for seeking
Final/Statge-II approval, as
the case may be.

Complied.

All the funds received from
the user agency under the
project shall be transferred/
deposited in CAMPA fund only
through e-portal
(https://pariveshnic.in).

Funds from the wuser
agency has been
transferred online to the
CAMPA fund through e-
portal.

B: Conditions which needs to be strictly complied on field
after handing over of forest land to the user agency by
the State Forest Department but the compliance in form
of undertaking shall be submitted prior to Stage-II
approval:

1

Legal status of the diverted
forest land shall remain
unchanged.

The User Agency has
Agreed

Forest land will be handed
over to the User Agency only
after required non-forest land
for the project is handed over
by the User Agency.

The User Agency has
Agreed

Compensatory  afforestation
shall be taken up by the
Forest Department over 2.00
ha. degraded forest land
Village-Dhokda, Taluka-
Mandvi Dist-Kachchh at the
cost of the user agency. As far
as possible, a mixture of local
indigenous species shall be
planted and monoculture of
any species shall be avoided.

The User Agency has
deposited an amount of
Rs.12,43,528/- towards
the cost of Compensatory
Afforestation, Survey
demarcation & erection
of permanent pillars in
the CAMPA fund.

No tree felling shall be
involved in the
implementation of this
project.

The User Agency has
Agreed

User Agency shall obtain CRZ
Clearance and Environment

Clearance as per the
provisions of the
Environmental (Protection)

Act, 1986, if applicable.

Gujarat Coastal Zone

Management  Authority
has recommended the
CRZ Clearance on

04/08/2023 and MoM has
been attached.

Signature Not Verified
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Letter No: PCCFO/0559/11/2023 Dt: 02-12-2023

6

The pipeline shall be laid
down 1.5 meter below the
ground and after lying down
of pipeline the ground will be
leveled.

Noted
complied.

and

shall

1288

be

No damage to the flora and
fauna of the adjoining area
shall be caused

The User
Agreed

Agency

has

The layout plan of the
proposal shall not be changed
without the prior approval of
the Central Government

The User
Agreed

Agency

has

No labour camp shall be
establishment on the forest
land.

The User
Agreed

Agency

has

10

Sufficient firewood,
preferably the alternate fuel,
shall be provided by the User
Agency to the labourer after
purchasing the same from the
State Forest Department or
the forest Development
Corporation or any other legal
source of alternate fuel.

The User
Agreed

Agency

has

11

The boundary of the diverted
forest land shall be suitably
demarcated on ground at the
project cost, as per the
directions of the concerned
Divisional Forest Officer.

The User
Agreed

Agency

has

12

No additional or new path will
be constructed inside the
forest area for transportation
of construction materials for
executive of the project work.

The User
Agreed

Agency

has

13

The period of diversion under
this approval shall be co-
terminus with the period of
lease to be granted in favour
of the user agency or the
project life, whichever is less.

The User
Agreed

Agency

has

14

The forest land shall not be
used for any purpose other
than that specified in the
project proposal.

The User
Agreed

Agency

has

Signature Not Verified
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Letter No: PCCFO/0559/11/2023 Dt: 02-12-2023

128-8 The forest land proposed to|The User Agency has
be diverted shall under no | Agreed

circumstances be transferred
to any other agencies,
department or person without
prior approval of Govt. of
India.

16 | The user agency shall submit | The User Agency has
the annual self-compliance | Agreed

report in respect of the above
stated conditions to the State
Government and integrated
Regional Office, Gandhinagar
by the end of March every
year,

17 | The user agency shall comply | The User Agency has
with all the provisions of the | Agreed

all Acts, Rules, Regulations,
Guidelines, Hon'ble Court
Order(s) and NGT Order (S)
pertaining of this project, if
any, for the time being in
force, as applicable to the
project.

18 |Violation of any of these|The User Agency has
condition will amount to|Agreed

violation of
Forest(Conservation) Act,
1980 and action would be
taken as per the MoEF&CC
Guideline F.No.11-42/2017-
FC, dt 29/01/2018.

19 | Any other condition that the |The User Agency has
Ministry of Environment, | Agreed

Forest & Climate Change may
stipulate from time to time in
the interest of conservation,
protection and development
of forests & wildlife.

20 | The compliance report shall | The Compliance report is
be uploaded on e- | uploaded on e-portal.
portal(https://pariveshnic.in).

1. The User Agency has already deposited an amount of Registration Fee Rs. 5,000/- and Processing Fee
Rs. 9,120/- in the 8782 - Forest Remittance - Deposit Head on date. 22/10/2021 as per the Government
of Gujarat’'s Resolution dated: 12/6/2015.

In view of above and since the conditions of In-principle approval have already been complied with, the
matter may now be referred to Integrated Regional Office, Gandhinagar for issuance of formal approval.

Performa
Signature Not Verified 1 No: PCCFO/per/e-file/129/2023/3641/Land
RTad T gos o) Approved By: Dr.Jaipal Singh(APCCF,Land,PCCFO)
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Date: 2023,74.02

12:27:11 +0530
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1. | Name of Regional Office Gandhinagar

2. | State/District/Forest Division Gujarat / Kachchh / Kachchh
to which the proposal relates (West)

3. Name of User Agency, nature GHCL
of proposal Others(Seawater intake &

effluent disposal pipelines
and passage for equipment
movement)

4, | Extend of forest area involved 0.9689 ha.

5. | Whether original, or Original
extension

6. | If extension of lease, pl clarify _
if proposal involves additional
forest area, and if so, specify

7. | Date of 15! stage clearance Date.18/07/2023

8. | Extend of CAMPA charges,
head wise viz
(a) Compensatory Rs. 12,43,528/-
Afforestation
(b) Additional CA
(c) Penal CA =
(d) Catchment Area »
Treatment
(f) Additional charges for _
diversion of area falling under
notified/protected areas
(g) Net Present Value Rs. 9,27,993/-

(h) Any other _
charges/Levies(pl specify)

9. | Details of Bank Drafts(Bank, _

Draft No., Date & Amount),
head-wise against items
indicated in paragraph 9
above.

10. | Whether deposited by RTGS, User Agency online
if so, the particulars & dated transferred in CAMPA fund
of remittance. through e-portal.

11. | Bank [Corporation Bank, Union Bank of India, Lodhi
Lodhi complex/union bank of Road, New Delhi, Date.
India, Sunder Nagar] in which 11/10/2023
deposited, with date of
deposition.

12. | Any other remarks. ¥

(Dr. Jaipal Singh)
Addl. Pri. Chief Conservator of
Forest
Land
Gujarat State, Gandhinagar
S"Q”a‘”F_‘?" verified kil No: PCCFO/per/e-file/129/2023/3641/Land
RTad T gos o) Approved By: Dr.Jaipal Singh(APCCF,Land,PCCFO)
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Letter No: PCCFO/0559/11/2023 Dt: 02-12-2023

1294;3( to Chief Conservator of Forests, Forest Circle, Kachchh / Deputy Conservator of
Forests, Kachchh Forest Division, Bhuj for necessary information.
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Letter No: FED/0245/12/2023 Dt: 28-12-2023

Government of Gujarat, R1 6 1 292

Forest and Environment Department,
No. FED/FLP/e-file/6/2022/1377/F
Block No. 14, 8th Floor, Sardar Patel Bhavan, Sachivalaya,
Gandhinagar, Gujarat-382010

To,

Regional Officer, IRO-Gandhinagar

Ministry of Environment, Forest & Climate Change,
A-407 & 409, Aranyan Bhavan,

CH-3 Circle, Sector-10/A,

Gandhinagar.

Subject: Diversion of 0.9689 ha. Un-Class Forest land for laying part of Seawater intake and effluent

disposal pipeline and passage for related construction equipment movement in Kachchh District in favour of
Chief Operating Officer, GHCL Ltd, Ahmedabad.

Sir,

With reference to your office letter no. FC-6/GJB-57/2023-GNR, Dt. 18/07/2023 on the above
subject, the compliance report of conditions of In-principle approval is as under:

Sr. Conditions Sr. Reply
No. No.
A: Conditions which needs to be complied prior to handing
over of forest land by the State Forest Department:

1 |The cost of compensatory| 1 |The User Agency has

afforestation on the degraded deposited an amount of
CA land at the prevailing wage Rs.12,43,528/- towards
rates as per compensatory the cost of
afforestation scheme and the Compensatory

cost of survey, demarcation Afforestation in the
and erection of permanent CAMPA fund

pillars, if required on the CA
land shall be deposited in
advance with the Forest
Department by the project
authority. The CA will be
maintained for 10 years. The
scheme may include
appropriate provision for
anticipated cost increase for
works scheduled for
subsequent years.

Signatue Not Verified gy No: FED/FLP/e-file/6/2022/1377/F Section
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Letter No: FED/0245/12/2023 Dt: 28-12-2023
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2

The Net Present Value (NPV)
for the 0.9689 ha. forest area
to be diverted under the
proposal shall be deposited by
the user agency as per the
order of the Hon’ble Supreme
Court of India dated
30/10/2002, 01/08/2003,
28/03/2008 and 09/05/2008 in
IA-566 in W.P. (Civil)
N0.202/1995 and as per the
guidelines issued by the
MoOEF&CC vide letters No.5-
1/1998-FC(pt-I1) dated
18/09/2003 as well as letter
No.5-2/2006-FC dated
03/10/2006 and 5-3/2007-FC
dated 05/02/2009 and revision
of NPV vide Ministry letter no.
5-3/2011-FC(Vol-1) dated
06/01/2022 in this regard.

The User Agency has
already deposited an
amount of
Rs.9,27,993/- towards
the cost of Net Present
Value in the CAMPA
fund

Additional amount of the NPV
of the diverted forest land, if
any, becoming due after
finalization of the same by the
Hon'ble Supreme Court of
India on receipt of the report
from the Expert Committee,
shall be charged by the State
Government from the User
Agency. The User Agency shall
furnish an undertaking to this
effect.

The User Agency has
already given the
undertaking in this
regard.

The complete compliance of
the FRA, 2006 shall be
ensured by way of prescribed
certificate from the concerned
District Collector.

FRA certificate of
Collector, Kutch-Bhuj is
attached herewith.

The boundary of the diverted
forest land shall be suitably
demarcated on ground at the
project cost, as per the
directions of the concerned
Divisional Forest Officer.

The User Agency has
agreed

The KML files of diverted area
and CA areas shall be
uploaded on the e-Green
watch portal with all requisite
details prior to Stage-ll
approval, as the case may be.

The KML files of CA
area is uploaded on the
e-Green watch portal.

File No: FED/FLP/e-file/6/2022/1377/F Section
Approved By: Deputy Secretary,F Section,FED
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Letter No: FED/0245/12/2023 Dt: 28-12-2023

7 |All the funds received from| 7 |Funds from the user
the user agency under the agency has been
project shall be transferred/ transferred online to
deposited in CAMPA fund only the CAMPA fund
through e-portal. through e-portal.

B: Conditions which needs to be strictly complied on field
after handing over of forest land to the user agency by the
State Forest Department but the compliance in form of
undertaking shall be submitted prior to Stage-Il approval:

1 |Legal status of the diverted| 1 |The User Agency has
forest land shall remain Agreed
unchanged.

2 |Forest land will be handed| 2 |The User Agency has
over to the user agency only Agreed
after required non-forest land
for the project is handed over
to the user agency.

3 |Compensatory  afforestation| 3 |The User Agency has
shall be taken up by the Forest deposited an amount of
Department over 2.00 ha. Rs.12,43,528/- towards
degraded forest land Village- the cost of
Dhokda, Taluka- Mandvi Dist- Compensatory
Kachchh at the cost of the Afforestation in the
user agency. As far as CAMPA fund
possible, a mixture of local
indigenous species shall be
planted and monoculture of
any species shall be avoided

4 |No tree felling shall be| 4 |The User Agency has
involved in the Agreed
implementation of this
project.

5 |User Agency shall obtain CRZ| 5 |Gujarat Coastal Zone
Clearance and Environment Management Authority
Clearance as per the has recommended the
provisions of the CRZ Clearance on
Environmental (Protection) 04/08/2023 and MoM
Act, 1986, if applicable has been attached.

6 |The pipeline shall be laid down| 6 |[Noted and shall be
1.5 meter below the ground complied
and after lying down of
pipeline the ground will be
leveled.

7 |No damage to the flora and| 7 |The User Agency has
fauna of the adjoining area Agreed
shall be caused

8 |The layout plan of the| 8 |The User Agency has
proposal shall not be changed agreed
without prior approval of
Central Government.

Signature Not Verified
Signed by—é: Jcpaudhari
Deputy Secrefary
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1295 9 |No labour camp shall be| 9 |The User Agency has
establishment on the forest agreed
land.
10 |Sufficient firewood, preferably [ 10 | The User Agency has
the alternate fuel, shall be agreed

provided by the User Agency
to the labourer after
purchasing the same from the
State  Forest  Department
Corporation or any other legal
source of alternate fuel.

11 |The boundary of the diverted| 11 |The User Agency has
forest land shall be suitably agreed

demarcated on ground at the
project cost, as per the
directions of the concerned
Divisional Forest Officer.

12 |No additional or new path will[ 12 [The User Agency has
be constructed inside the agreed

forest area for transportation
of construction materials for
execution of the project work.

13 |The period of diversion under | 13 [The User Agency has
this approval shall be co- agreed

terminus with the period of
lease to be granted in favour
of the user agency or the
project life, whichever is less.

14 [The forest land shall not be| 14 |The User Agency has

used for any purpose other undertaken that the
than that specified in the forest land shall not be
project proposal. used for any purpose,

other than that
specified in the FCA

Proposal.

15 |[The forest land proposed to be| 15 | The User Agency has
diverted shall under no agreed
circumstances be transferred
to any other agencies,
department or person without
prior approval of Govt. of
India.

16 |The user agency shall submit| 16 |[The User Agency has
the annual self compliance agreed
report in respect of the above
stated conditions to the State
Government and Integrated
Regional Office, Gandhinagar
by the end of March every
year.

Signatue Not Verified gy No: FED/FLP/e-file/6/2022/1377/F Section
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The State Government and
user agency shall comply the
provisions of the all Acts,
Rules, Regulations, guidelines,
NGT order & Hon'ble Court
Order (s) pertaining to this
project, if any, for the time
being in force, as applicable to
the project.

(47

The User Agency has 1 296

agreed

18

Violation of any of these
conditions will amount to
violations of Forest
(Conservation) Act, 1980 and
action would be taken as Para
1.21 of FCA, 1980 Handbook
20109.

18

The User Agency has
agreed

19

Any other condition that the
Ministry of  Environment,
Forest & Climate Change may
stipulate from time to time in
the interest of conservation,
protection and development of
forests & wildlife.

19

The User Agency has
agreed

20

The compliance report in letter
format of State Govt. of
Gujarat shall be uploaded on
e-portal

(http://parivesh.nic.in) in
letter format.

20

The Compliance report
is uploaded on e-portal.

Encl. As above.

copy to:-

Yours Faithfully,

( B.L.Chaudhari )
Deputy Secretary

Forest & Environment Department

1. Nodal officer (FCA), Pr. Chief Conservator of Forest's Office, Gujarat State, 'Aranya Bhavan' Sector-10/A, Gandhinagar

2. SelectFile.
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